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our Constitution. Sir, in this regard.
I would also mention that the paper
on Indian language will not be com-
pulsory for the candidates hailing
from the North-Eastern States—
Arunachal Pradesh, Manipur, Megha-
laya, Mizoram and Nagaland—and
also for the candidates hailing from
Sikkim.

With these few words I commend
this Report for acceptance by hon.
Members.

The question was proposed.

THE VICE-CHAIRMAN (SHRI U.
K. LAKSHMANA GOWDA): Now,
before I call upon Mr. Shahabuddin,
Mr. Advani has one or two points to
raise.

RE, FACILITIES TO RETIRING
MEMBERS

THE LEADER OF THE OPPOSI-
TION (SHRI LAI, K. ADVANI): Sir,
just one point. I had raised it earlier,
in relation to the retiring Members,
with regard to their facilities of
housing, railway passes and tele-
phones. The other day the Chairman
also commended the case. The Gov-
ernment had assured us that it would
Jook into the matter and take a deci-
sion. Today is the last day. There-
fore, it would be in the fitness of
things if the Government apprises the
Members and the House as to what
decision has been taken in this case.

SHRI BHUPESH GUPTA (West
Bengal): We fully support it; ang so
also, T am sure, the Members retiring
from that side. It is a matter of the
House as a whole.

THE VICE-CHAIRMAN
U. K. LAKSHMANA GOWDA): Do
you want to say anything?
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MOTION RE. THE TWENTY-
EIGHTH REPORT OF THE UNION
PUBLIC SERVICE COMMISSION
FOR THE PERIOD FROM APRIL,
1977 TO MARCH 31, 1978, ALONG
WITH GOVERNMENT MEMO-
RANDUM—CONTD.

THE VICE-CHAIRMAN (SHRI U.
K. LAKSHMANA GOWDA): $Shri

Shahabuddin. Please take ten
minutes.

SHRI SYED SHAHABUDDIN
(Bihar): May be a little more. I

think my party has a little more time
allotted.

THE VICE-CHAIRMAN (SHRI U.
K. LAKSHMANA GOWDA): Be-
cause your party Thas put up three
speakers, it has to be restrieted.

SHRI SYED SHAHABUDDIN:
Mr. Vice-Chairman, §ir, the 28th
Report of the Union Public Service
Commisgion is now before the House.
Thig relates to the year 1977-78. The
Constitution does indeed lay down,
as the hon. Minister informs us,
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that there should be an annual re-
port; but the words used there in
article 323 are: “ The Report shall
be made annually”. I am afraid that
‘that particular aspect seems to have
escaped the notice of the hon’ble
Minister. We are now two years—
nearly two years—late. The Report
for 1978-79 has not yet reached the
House; I wonder whether it has
reached the Government. Apd the
Report for 1979-80 is almost due; in
fact,
technical point that I thought I
would bring to the attention
of the Government and the hon,
Chairman of the Commission so that
the report of an institution which has
such national importance does indeed
reach the people of India in time.

Mr. Vice-Chairman, Sir, going
through the Report, I have g feeling
that the Union Public Service Com-
mission over the years, with the ex-
pansion of administration, hag as-
sumed responsibilities some ¢f which
are not of a national character. For
example, the load of appointments
to the Union Territories which are
virtually  State level appointments
and which, in fact, are being hand-
led by the Union Public Service Com-
mission consume now a far greater
proportion of time than wag perhaps
envisaged in 1950. Therefore, one of
the suggestions I have in mind is that
in order to enable the Union Puklic
Service Commission te give their un-
divided attention to the national level
appointments, to the Services, the
Government should constitute g sepa-
rate Civil Service Commission on the
model of a State Leve} Commission
for the Union Territories as a whole.
Mr. Vice-Chairman, I also find from
this Repoart—I do not know whether
that practice is stil] there that even
after the formation of the Staff Selec-
tion Commission, some of the lower
level appointments, for example, in
the Assistant’s Grade and the Steno-
grapher’s Grade continue to be made
by the Union Public Service Com-
mission. Unless  subsequently a

it ijs due today. This ig just a -
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change has been made, I would plead
with the Government and the Home
Ministry that in consultation with the
Union Public Service Commission
work relating to the non-gazetted
staff of the Government of India
should be consolidated in the hands of
the Staff Selection Commission and
that the Union Public Service Com-
mission again should be divested of
this additional responsibility.

Mr. Vice-Chairman, here I find a
very detailed analysis of the IAS
Examination of 1977. That exami-
nation, as you know, Mr. Chairman,
hag been remained as the Civi] Ser-
vice Examination. There are a large
number of statistical tables here im
Appendix VII if I may draw your at-
tention. But it seemg to me that
there is a certain degree of confusion
and some amount of inadequency in
bringing about the relevant informa-
tion which the nation woulg like to
have. For example, there ig some
confusion about the basic educational
qualification. In fact, 1 find there
that the honours, the post-graduate
and the doctoral degrees have been
lumped together. I do not see any
reason to do that. In fact, the basic
degree, whether it is a pass course or
an honours course, is at par Wwith
each other as far ag the eligibility for
appearing for the examination is con-
cerned, and that is something quite
distinct from the posi-graduate deg-
reges whether at the Master’s level or
at the Doctorate’s level. So, in fact,
a proper classification. In order to
give the relevant information, ought
to be the graduate degree, the basic
degree on one hand and a post-gra-
duate degree whether at the level of
Masters or at the level of Doctorate
on the other. Then, of course, we
have a small group of candidates who
hold technica; degrees. For example,
some people holding the Medical
Degrees and some holding technical
degrees also appear for this examina-
tion. T suggest that the candidates
should be classified basically into
three parts, those holding the basic
degree, those holding the Masters
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and doctoral qualificatiog in humani-
ties and sciences and others with
technical qualifications.

The other thing that I notice here
brings me to a larger question, a
nationa) question. It iy said in the
Report that a very large number of
candidates for the IAS Examination
come from a few universities, which
means that they also come from a
limited part of India. I wonder whe-
ther this, in the long run, is not go-
ing 'to affect the national character
of this gervice and of the other all-
Indig Services. Therefore, the Gov-
ernment should look into the reasons
why this is so. The information pro-
vided in Appendix VII of the Report
does not give ug clear and categorical
information. For example, the ratio
worked ouf between the number of
candidates originating from a univer-
sijy and the number of successful
candidates from that particular uni-
versity, to my mind, is totally ir-
relevant. One has to go into the
auestion why it is that a big univer-
sity like the Calcutta University puts
forward ony 500 candidates ang even
a bigger university like the Bombay
University does not put forward even
that many candidates. I think a cor-
relationship has {0 be built up bet-
ween the total enrolement of a uni-
versity, the number of graduates
produced every year by that univer-
sity and the number of such gradu-
ates out of that university who finally
enter into a class I Service of the
Government of India. If this corre-
lation is made, we shall be able to
judge whether or not the civil Ser-
vices are equally attractive for all the
people of India, for all the sections
of the people of India and for all the
regions of India and the reasons
therefor.

Obviously they have spent a lot of
Hime and energy in preparing these
appendices but some effort should be
made te bring out this element, The
information is readily available from
the University Grants Commission.
One can easily get the information
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on the total enrolement of the uni-
versities, and the total number of

graduates produced in a particular
year.
Mr. Vice-Chairman, Sir, I weuld

like to mention here that there are a
number of all-India Services which
have been in the offing for a long
time, I think it is time that the Gov-
ernment took a clear-cut decision and
that a national consensus was built
up to create more Services. I think,
with the expansion of the public sec-
tor there is a need for having an
Indian Industrial Management Ser-
vice and there ig a need also for
having an Indian Technologica] Ser-
vices. I think, perhaps, the Gov-
ernment have already been working
on a Medical Service and a Judicial
Service. We know that from year
to year the matter hag been taken
up. I think it ig time that the Gov-
ernment should exert itself and con-
vince the States and the peopla of
India that in order to develop
nationa] solidarity and bring about
uniformity in administration, some

of these new Services are
3 p.M. urgently required. Mr, Vice-

Chairman, I find from the
Report, rather to my regret that
the Public  Service Commissien
has not been able to get condi-
dates, eligible candidates, from the
Scheduled Castes and Scheduleq Tri-
bes to fil] the reserved quota. I think
it is disgraceful that 30 years afler
independence we have not been ghle
to do enough to bring up ihe educa-
tional level, to bring up the cultural
level, to bring up the social and eco-
nomic level of these depressed classes
so that they can take full advantage
of the reservation that the nation has
made in their favour. T think, there-
fore, that merely a policy of reser-
vation is not adequate. If the Gov-
ernment is really sincere that the
Scheduled Castes and Scheduled Tri-
bes and all weaker sections should
participate equally in the government
service, Something more needs to be
done, of course, Wwithout reducing
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the minimum eligibility conditions,
and without reducing the minimum
qualifications that we require for
these Services, because that is para-
mount in the interest of  efficiency;
the Government should try to pick up
promising candidates right aftep the
high school level and see to it that
the drop-out level among the Sche-
duled Castes and Scheduleg Tribes
and other weaker sectiong iy mini-
mised and that each one of them does
go through the universities in order
that he is in a position to appear
for the Central Services and take the
examinations, Something more can
be done. I need not go into details
Sir, I think severa] States have intro-
duced coaching classes, I think the
Central Government anq Home Min-
istry should induce other States also
to organise sych coaching institutes,
especially for the candidates from ‘he
weaker sections and, if necessary, to
subsidise them in this effort.

_Mr. Vide-Chairman, mention has
been made by the hon. Minister
about the various aspects of the func-
tioning of the UPSC. I find that a
conference was held of the Chairmen
of the State Public Service Comrnis-
siong in November, 1977 and their
joint recommendationg are there On
page 138. I would have liked the
hon. Minister to have told us precise-
ly which of these recommendation
made by the Chairmen of the State
Public Service Commissions and the
Chairman of the Union Pubiic Ser-
vice Commission have been found ac-
ceptable by the Government of India.
1 personally find a lot which iake
gsense to me and I think that they
need to be given full and sympathetic
consideration. For example, on the
question of composition, I think it
is necessary that apart from the 10-
year Government service formula
that the hon, Minister referred to,
there should be clear guidelines for
the appointment of Members ang for
the appointment of the Chairman of
the Public Service Commission ag the
State level and at the Union level
At the moment, I regret to say this,
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at least at the State level, appointments
to the Public Service Comrmissions-
have become politically motivated.
I thank God, the Union Public
Service Commission has not yet
come to that point. But at
least at the State level, 1the
respect and the authority that the
Public Service Commission com-
mands depends very much upon the
calibre of the members and ‘their
standing, I think that apart from
seeing  to it that all disciplines, in
sciences and humanities and manage-
ment are available at the level of the
Public Service Commission, peeple
should be of adequate calibre.
Therefore, it is necessary that the
Government should lav down specific
guidelines which should be followed
in future.

Mr. Vice-Chairman, there is one
specific clause of the Indian Censti-
tution which has been found te b2
an obstacle in the working of the
Union Public Service Commission. I
am’ referring to Article 320(3) (b) of
the Constitution. I personally know
that this parcticular sub-clause has-
been used by the Gevernment ir de-
priving the Union ' Public Service
Commission of its legitimate and in-
built responsibility for supervising all
senior promotions in the senior ser-
vices, In fact, they have been debar-
red in practice from taking a leading
role in making these selections which
are supposed {o be on merit, on the
ground that the Commission is cea~
cerned only if a prometion ig made
from one service to another. I have
been in the Service, Mr. Vice-Chair-
man, and I know how few promotions
are made from one service to another.
I think the phrase here is “promo-
tions and transfers from one service
to another”. The Government have
always read it as if the phrase “from
one service to another” also applied
to promotions and did not merely
apply to the word “transfers”, T
think ‘promotions’ have to be taken
ag promotions only, that is to say,
within a cadre, within a Service. AU
senior promotions from one grade to
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another, even those handled ang pro-
cessed by the Mictional Ministry,
should be supervised by the TUnion
Public Service Commission in the
interest of Justice and equity, in the
interest of bringing about uniform
standards. I hope that this aspect will
receive the Government’s attention. I
would like them to ensure that at
least in the case of these senior pro-
motions there is consultation with the
Union Public Service Commission in
every single case without exception.
Also a point was made by the Chair-
men of the Public Service Commis-
sions that the appellate jurisdiction
with regard to promotions should be
vested in the Commission as has been
done, for example, in Great Britain.
I fully sympathise with that sug-
gestion.,

I find that over the vears a large
number of autonomoug bodies have
cothe up to recruit people indepen-
dently of the Union Public Service
Commission. For example, there is
the Railway  Service Commission,
there is the Atomic Energy Establish-
ment Board, there is the Agricultural
Scientists Recruitment Board, and
T understand there is a Board
for selecting senior executives of
the public sector. I do not mind
the existence of these autonomous
Boards. But I would like the Gov-
ernment to ensure that these Boards
follow a uniform pattern and method
of selection ang they lay down
standards in consultation with the
Union Public Service Commission
and that one Member of the Union
Public Service Commission i3 in-
variably associated with each of
these Selection Boards and Commis-
sions. T

Mr. Vice-Chairman, T would like
to pay my tribute to the Union Pub-
lic Service Commission under the
chairmanshkip of Dr. Kidwai for
having improved the method of selec-
tion and mode of recruitment. I believe

-
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2 lot of modernisation and computeri-
sation have gone there in order to
eliminate, ag far ag possible, the sub-
jective elements in selection.

Mr. Vice-Chairman, we know that
the civil service, institutionally, ig on
the decline. It no longer commands
the esteem of the people. In fact it
does not attract the beSt products
of our universities, the cream of our
youth. I do not know whether it is
a loss or gain. But the fact is that
the civil service today has lost its
attractiveness. We know  that
bureaucracy has almost become a
word of abuse. I also know that
those who abuse bureaucracy need
and want bureaucrats to carry out
their instructions. Our civil service
is fast losing its character, its ra-
tionale. Its prestige is almost at the
lowest ebb(?) primarily because the
public no longer looks upon it as an
honest institution. Civil service was
supposed to be distinguished by the
factors of independence, anonymity
and neutrality. Today we know that
under ‘the double impact—the ecomo-
mic impact of inflation, and the
political impact, that is, the impact
of our vpolitical "dystem—over the
careers of the bureaucrats, the civil
gervice has ceased to be neutral, has -
ceased to be independent and has
ceased to be anonymous. This is
why a young man, with idealism and
sense of dedication to the country,
who wants to give his best ir the
service of the country, fights shy of
entering the civil service, when he
Tooks at the various alternatives
before him. He fights SRy of enter-
ing Government service because he
knows that it is hotbed of politics
and of corruption. Now, there are
only two ways I which its morale
can be built up. One is to make it
more attractive for the cream of our
youth to be inducted into the civil
service. One cannot over-emphasize
the importance of good administration
in a developing economy and for a
long time to come we have to depend
upon good administrators to carry
out whatever we decide in this House.
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Therefore, I plead that a political
consensus should be built up to re-
lieve as far as possible _the civil ser-
vice from the pressures of politicy in
order to jet them regain their sense
of independence, their sense of jus-
tice and their sense of integrity. Let
no commitment be demanded from
them to any political ideology or to
any political party or to the Govern-
ment in power. Let them be free to
dedicate themselves to the service of
the people according to the provision
of the Constitution of India.

Secondly, though I do not, wish to
plead for the civil servite by asking
the Government to raise their salary
scales, the fact is that an honest civil
servant cannot make a decent living.
An honest civil servant cannot hope
to give education to his children. An
honest civil servant cannot hope to
construct a house ang to provide
shelter for himself. An honest civil
servant cannot hope to marry his
daughters, Inflation has eroded his
salary to one-tenth of the value. Are
you deliberately giving him, by
putting him in government service
a licence for corruption, saying “Go
ahead and exploit the people of India,
go ahead and commit as much cor-
ruption as you like, or as much ag
vou can get away with”? Mr. Vice-
Chairman, therefore, it is necessary
that the Government should fix the
maxima and the minima. But
between the maxima and the minima,
let every salary be fully indexed to
inflation so that at least whatever
hope a young man enterg with, is ful-
filled and he can hope to retain that
much of purchasing power through-
out his career. These two points are
absolutely essential jf the services
are {o retain their honour and integ-
rity, their soul, if they are to serve
the people of India.

Mr. Vice-Chairman, Sir, with these
words, T would commend that the
Report be accepted with the request
that the further Reports be placed
before the House at the appropriafe
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time and when dque. Thank you very
much, Sir.

SHRI N. K. P, SALVE (Maha-
rashtra): Sir, the requirementy of
article 323 make this annual ritual
of placing the UPSC Report on
the Table of the House a neces-
sity and it affords Parliamenf
an opportunity to discuss the various
facets of the working of the Union
Public Service Commission which is
otherwigse immune, and very rightly
so, to any public criticism. Sir, the
Union Public Service Commisgion has
its own stature, has its own position,
and has its own protection under the
Constitution, and very rightly so. Sir,
it is a very important institution in
our country which has been entrusted
with an extremely delicate task,

Sir, the learned speaker who spoke
before me, the honourable Member,
Shri Shahabuddin, with his knowledge
of the institution, with his knowledge
of the services as they are, made a
very valuable [cohtribution. Sir, he
has a  detailed knowledge of the
working of the services and he has a
deep knowledge of the working of the
institution. But I am afraid, I do not
have any such  knowledge of the
working of the Public Service Com-
mision nor do I have any insight into
the working of the bureauycracy as
such. Therefore, I shall confine my-
self to making certain general com-
ments that I have to make and, 1 am
sure, Sir, certain comments are re-
quired to be made commensurate
with commonsense.

Sir, the composition of the Union
Public Service Commission, ags men-
tioned by the honowurable Minister of
State for Home Affairs, is such that
people drawn from different disci-
plines and professions, top men in
different  disciplines ang different
professions, men from weaker
sections, belonging to the Scheduled
Castes and the Scheduled Tribes and
other men Wwho have distinguished
themselves in different disciplines are
taken in and they constitute this
august forum. Sir, a tribute has
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been paid to Mr, Kidwai, the Chair-
man, who has takepn certain measures
to  modernise the procedures and
methods of recruitment by the Union
Public Service Commission, But, Sir,
I have a very basic criticism against
the institution itself. I am not blam-
ing X, Y or Z and my basic criticism
against this institution, Sir, is that this
is an institution which seems to be
living in an ivory tower absolutely
and it is still conservative ang is still
adhering to such methods and means
that it will never be able to take to
revolutionary  method of recruiting
people. The  honourable Member,
Shri  Shahabuddin, was absolutely
right. TUltimately, there is a steep
decline in the standards of the
services which we are seeing today
and even the people who are being
drawn into the Government service are
not the top brass that they used to
be once upon a time and the reason
for this which he mentioned is that
there are better employment opportu-
nities in the private sector which is
nothing wrong, Private sector is also
a nationa) sector. Any sector, whe-
ther it is the private sector or the pub-
lic sector, it is also working for aug-
menting the national product and for
improving the lot of the nation as a
whole. So, whether they are working
in the private sector or the public
sector or the Government, so far, so
good and, on that score, I do not have
any grievance at all. But, what is
happening is, that from the method
and the manner in which the exami-
nations are conducted, it appears that
it is for the benefif of g particular
sector of the society only. It is only
those boys, coming from a highly
sophisticateg society, educated society,
who go to schools and colleges, who
are trained to reading accounts in a
particular manner, economics in a
particular manner, physics in 3 parti-
cular manner, chemistry in a parti-
cular manner or biology in a particu-
lar manner; are able to do these
examinations very well. It is only
those people who are trained either
in humanities or scienge Or commerce
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or in other disciplines in a particular
manner, it is only those people who
arg capable of doing very well ip the
written tests. Go to the rural areas.
Sir, for a long time I had the privilege
of representing those areas where
large sections of the community live
in  grinding poverty. There the
Adivasis live. And many of them
were brilliant boys. One Adivasi boy
I took in my office as a peon—a
brilliant boy. He was such a brilliant
boy, whom I took in my office, that
in three years’ time, when I used to
cite certain cases that young boy
would remember—after three years’
time. I would tell him jbout such
and such case he would remember
that it was on such and such date and
he would remember even the citation
of the case. Such a briliant boy, But
he will never have a chance of
becoming a Secretary to the Govern-
ment of India. Why? Because of our
modes and methods of recruitment,
because he can never expept to be an
MA. in Economics or so, He can
never study in the Moderpn School. He
can never study in St Stephen’s
College. My son can possibly de it.
Mr, Shahbuddin’s son can do it. Sens
of most of us can do it. But the rucal
Indians, the set of youngsters belong-
ing to tural India, belonging to the
poor sections, for whom we are
lamenting here day in and day qut—
for them the UPSC has done nothing.
And we do not expect them to do
anything for the rest of our lives, We
will go on lamenting for them, but
nothing will be done. We will go on
eulogizing them. But the existing
methods of recruitment, the existing
methods of examinations, leave much
to be desired. We are talking  of
weighted representation for ithe Sche-
duleg Castes. Nothing is more hypo-
critica] than this. It is one way of
statistics and charts being given about
Scheduled Castes who passed on
merits and then their quota being set
off. If we are really serious about
our business, if we are ‘genuine about
our concern about the Scheduled
Castes and Scheduleq Tribes and other
boys, let us understand that the
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weaker sections of our society cannot
be in competition with other youngs-
ters who come from higher echelons
of the society, who have better faci-
lities available to them, of education,
of schooling, of colleges and many
other amenities available to them.

Therefore, Sir, my firgg and fore-
most submission is two-fold, and that
is about conducting the examinations,
By computerising you are not going
toe change the basic system. Sir, the
Public Service Commission appears
to be living in an ivory tower, They
are not closg to the main national
stream. How many youngsters have
they taken from rural India? Not
one. All of the IAS officers, IFS
officers, IPS officers and of Indian
Accounts and Audit Service recruited
from the urban areas., Is it the pre-
rogative of the urban areas? Also, Sir,
from the urban areas only those who
are theg sons of bureaucrats, who are
the sons of the professionals, who are
the sons of doctors, professors, belong-
ing to upper classes of the society,
are taken. If this thing cannot be
removed then I will submit one thing.
This only means that we are perpe-
tuating and permeating some sort of
a vested interest in our services, and
the standards will never go up. I
do not blame the younger generation.
Because of the rising prices and
becausg of inflationary pressure,
continuously, there is erosion in the
purchasing power of the rupee, Today,
for an TAS officer, with his meagre
salary, it is impossible to make both
ends meet. Ang you vest in him so
much of power, and it is no surprise,
then, that he is tempted towards other
avenues. It is no use blaming the
Public Service Commission; it is ho use
blaming our kureaurocracy for cor-
ruption. It is for the Government to
see that if there is this sort of declin-
ing standard ip the morality of our
services, we are ourselves responsible
for this. And when you vest 50
much of authority in them that with
a stroke of pen they can do and undo
things, at least we need assure them
security, provide ‘them accommoda-
tion, provide them convenience, pro-
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vide a proper education for their
children, and so on,

Sir, reverting back to the Public
Service Commission, thera is one
suggestion made by Shri Shahabud-
din, which I completely endorse, this
is about the Indian Judicial Service,
There is no other service which suffer-
ed so much as thg Indian Judicial Ser-
vice. Shri Shahabuddin said that the
Service should have no rommitment
to Government. Sir, I completely
disagree with him on this. I say that
they should be committed only to the
Government, Even during the British
days, the Bench, the ICS people—the
Indians top-most, brilliant people—
sold away, bartered away, their con-
science they were loyal to the Bri-
tishers. They were loyal tc the
Government. If there is . . .

SHRI SYED SHAHABUDDIN: | am
only making a distinction between
the State and Government.

SHRI N, K. P. SALVE: It is a dis-
tinction, without difference, according
to me. After all we are wedded to
creating 3 welfare State, and it is,
therefore, essential that we go ahead
with the socio-economic prograrmme.

(Interruptions)

SHRI K. K. MADHAVAN: That has
a basic structure, The State itself is
permanent, ~Governments go on
changing . (Jaterruptions) My friend
Mr, Salve, faileg to understand that.

SHRI N. K. P. SALVE: I am over-
whelmed by the profundity of my
friend, Mr, Madhavan, Sir, what I
wag saying is this. If we are to create
a welfare State, it is necessary for us
to have a certain socio-econcmic
chilosophy. In our Constitution, we
have given certain Direciive Prinei-
ples for a certain socio economic
pbilosophy. Unless our entire bureau-
cracy is pledged and wedded to that
socio-economic philosophy angd if they
are going to work against it, I do not
know how we are ever going to
implement any of our programmes.
Therefore, most of our programmes
failed. It is a very tragic commen-
tary on our bureaucracy. They have
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absolutely no commitmeng to a parti-
cular philosophy or programme, 1
have seen in my own gconstituency
ang in my own district that if we
have a Collector who is interested in
the welfare of the Adivasis and the
Scheduleg Castes and the Scheduled
Tribes, the same Government schemes
worked far more efficiently than at a
time when we have 3 Collector whe
ig not interested in the welfare of the
people. This person-to-person diffe-
rentiation exists. We must institu-
tionalise this sort of commitment. It
does not matter who comes, But our
certain basic socio-economic philcso-
phy remains and they must be wedded

to that. If they are not wedded to
it, they must be weeded out. Sir,
there has been an erosion in the
Indian Judicial Service. There is

such an amount of erosion that we are
coming to an extremely lamentable
situation today. Unless something is
done and unlezs you rebuild the entire
Indian Judicial Service, I have no
doubt left in my mind that justice in
this country which is already very
expensive will become a purchasable
commodity like sabzi bhazi in  the
market, It will be the most tragic
thing.

There are two or three suggestions
which I want to make for the consi-
deration of the Home Minister which
he may pass on to the Uniop Public
Service Commission. Sir, most of tne
public sector undertakings are suffer-
ing a great deal because we have the

bureaucrats and the IAS people
sitting ag their dadas who understand
nothing of  technology ang who

understand nothing of the manage-
men{ of these commercial organisa-
tions. Still they must sit over the
heads as supergods and demigods. This
idea must be got rid of. They are
sitting in ivory towers. I do not know
when will they get rid of this ICS
mentality? They are simple Indian
citizens and they must live as such.
They do not become 'gods. They are
not something very superaltive. A
Secretary thinks that he is super-
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Prime Minister. This sort of men-
tality must go and sooner it goes the
better it ijs. They cannot live in
ivory towers. Therefore, what happens
is that gn IAS officer wants to control
the Bhilai Steel Project although he
may never have seen what a steel plan
meang and how steel is manufactured.
Sir, we should have a completely
different service. It was referred to
by Mr, Shahabuddin. Let the Indian
Industrial Service as such take charge
of our public sector undertakings.
They should be specialists in ihe
managerial skill. They should be
the best people technologically, They
should be technocrats. It is this
service which will pull our public
sector undertakings out of the morass
in which they were today. Over 1500
crores of rupees have been invested
in the public sector. This is not the
occasion for me to refer to the reasons
which have 'gone into this miserable
performance of our public sector
undertakings as a result of which
there is a loss of 31 crore of rupsces.
The country cannot afford it. At 10
per cent return, we should have had
150" crores of rupees for our exchequszr
Inatead of that, therg is a loss of 31
crore of rupees. But this is a diffe-
rent aspect not germaine to the debate
just now. All that I want to submit
is that we should take away the
Indian Administrative officers who are
thoroughly incompetent, who are
thoroughly useless and who are a
great burden or a mill around the
neck of these public sector under-
takings and who act as dadas. There-
fore, although we are already wver)
late, build up the f{ndian Iindustrial
Service and straightway start rceruit:
ing and drawing top men. For God's
sake, do not be hypocritical about it.
Remember and learn tp pay well
Unless you pay well and unless they
are completely satisfied, nothing wil}
come out of 1t. In this . onneeticn,
there is one mare suggesiion ang 1
have done. Do you think of racruit
ing Chartered Accounts our people
who are well {rained in the realm of
accountancy, in the recalm of costing
and in the taxalion field? You can
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invite them for vive and entitle them
te the Imdian Audit and Accounts
Service as such. Wity these werds,
Sir, I am grateful to you for giving
me this opportunity ang thank you,
very much.

SHRIMATI PURABI MUKHO-
PADHYAY (West Bengal): Mr Vice-
Chairman, Sir, we are discussing (ie
current report of the UPSC, and much
has been said about the systeir of
examination. Sir, may 1 tell Mr.
Salve and Mr, Shahabuddin that there
is the Kothari Committee  Heport
suggesting all  the reforms in the
recruilment and also a unified exarmi-
nation system and which waz lIying
with the Governmeny for the lust four
years? And the Centra] Goveroment
has yet to respond. They wantrd to
elicit ptblic opinion on that, and the
response was good. But the Govern-
ment did not respond to it as yei. And
we do not know the fate of thie recom-
mendations of the Kothari Committee.

Sir, Mr, Shahabuddin and Mr. Salve
were very much right when they said
thet we must involve the rural
students, the rural population in the
process of examinatioe. How is it
pogsible unless the Government gives
enough attentiom to the problems in
the rural areas? There are bright
students, very good students who sre
doing very well in their examinaticn.
Buf the outward expression iz lacking
when they come for the interview, [f
thera is a  system of picking up
children from the 10th or 11ith or 12th
class and them putting the.n under
some refresher course somewhere in a
centra] place for the chiidrea coming
from the rural areas, that will give
them a proper opportumity in know-
ing the world outside, in knowing the
urban areas. And, Sir, their aptitude
can also he tested at that iime,

Sir, what I am interescec mainly in
is that the age limit thag has heen
prescribed in all the recruitment rules
must be and should be relaxed because
it is mo fault of a particuiar candidate
tffat he does not get an opovurtunity
to get some sort of employment, and
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it is no fault of his that he ghould ke
debarred from appearing in any of
the examinations. Sir, this problem
of unemployment is sg acula that we
cannot solve it. Thg upper age limit
must be relaxeq if they can prove that
off and on they have been trying for
a job but they could not succeedq,

Then, Sir, there is the question of
examination fees. Imagine, Sir, a
family having six or eigat members,
and an  unemployed youth in the
family applying with Dproper fees
every now and then. This sending
out of applications with proper fees
becomies a very heavy burden on the
family budget. Sometimes, for sending
an application with pnotographs and
all the photostat copies, the expendi-
ture runs to about Rs 160 per appli-
cation which a poor family cam ill-
afford. So, Sir, my first demand is
that the Government shculd recom-
mengd for the relaxation ol the upper
age limit., The second demand iz that
*“}» Government shou!d reccmmend
t; the Public Service Commission
that while framing the rules, there
should be a reduction of fees pres-
cribed for any post.

Sir, the third point which I want
to make is this. Sir, the Public
Ssrvice Commission is alweays consti-
tuted with brilliant people availabie
in the land. We have a Chairman
who is known for his impartiality and
his brilliance, Sir, the Raport thay w2
are discussing today 1s nct of the
current year but of 1877-76. If you
go through it, Sir, you will find in 1t
that the cases which started as early
as 1972 or 1973 reached the final stage
only in 1977-78. In soie case an
officér was recruiteq i. 1972 without
a1y reference to the Public Service
Commission, without Laving anything
10 do wilth the framing of the rules
of that post. It was done op a purely
ad hoc basis. Since 1972 onwards, the
incumbent has been gontinuing in that
post on an ad hoc basis whereas ihe
other officerss workiig in the same
Department are being debarred
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fromn  competing for that post
because there is no departmental pro-
motion committee, no rutes are framed
and no approval of the Public Service
Commission is taken. Aug everything
is en an ad hoc basis. Sir, I have very
littla time at my dispcsal ang I am
not quoting any individual cases, This
gort of thing is going on. They are
working on an e¢d hoc basis, Take,
for example, the DESU, Delhi Electric
Supply Undertaking, here 15 officers
were recruited on an ad hoc basis. One
of them was a Deputy Cnief Engineer,
He was promoted again on an ad hoc
basis. Neither hig previous post has
been approved by the Public Service
commission nor have the rules for
that post been approved or framed at
al! and again he has peen promoted
and without referency to the Public
Service Commission he ig still conti-
nuing in his promoted post. It is very
unfair to other officers, It is very
unfair to unemployed ycuths who
could not compete for that post and
it shows that the Government has
somebody there who is on their good
books and they coatiate since 1972
onwards purely on an ad hoc basic.
Then there are cas2s where Public
Service Commissior. was referred to
without having rules framed because
they have appoiniad some people
whom they want the Pullic Service
Commission to approve, Public
Service Commissions can do it for a
month or so, for a limited period or
til such time that the rules are not
framed. It is not in the interests of
particular officers to frame these rules
because they do not want o be denied
these privileges.- of adhocism. So for
an indefinite period they are conti-
nuing on an ad hoc basis.

There are cases where Public
Service Commission recommendations
for disciplinary action or for penal
‘measures have been flouted by the
Government, I will give you only one
instance of Nagaland Director for
Industries. Hea was jmplicate
and the language that the Public
Service Commission used was that he
is not only guilty of misconduct but
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even his integrity is in question and
they recommended some sort of penal
measures. The Government flouted
all these recommendations and when
all the future increments were re-
commended to be stopped, the said
officer is going ahead with  his in~
crements and promotions.

Sir, there things have a demoralis-
ing effect on the cadre, We want our
cadres to be good, to be honest and
to be committed to the people. What
do we pay to them? Mr. Salve was
telling about our judicial officers.
You cannot get a competent judicial
officer today because as a private
practitioner in a law court he will
earn much more than what the Gov-
ernment will pay him. So, what is the
result? The result is that IAS, ¥PS
and IFS men that we are getting are
only second and third grade merited
persons. Suppose You increase the

" salaryr and reduce their number and

adopt some such yard tick of workers
the result will be that you will be
getting competent people. On better
terms you will get better people.
Otherwise, there is no solution for
this thing.

I would like to say only one more
thing and then I finish. Let the Gov-
ernment have at least some respect
for the recommendations of the Pulb-
lic Service Commission. What they
are doing now is nothing but flouting
the recommendations of the  Public
Service Commission, They may write
any report that they like but this
Government will carry on its activi-
ties in the sweetest will that it wants
to carry on in its own way. ;
H

DR. SARUP SINGH (Haryana):
Sir, I am sorry that Mr. Salve is not
here, Unfortunately, not onlv Mr.
Salve is not here but many others
stay away when UPSC comes to be
discussed. Whenever there is a political
question under discussion the House
is full. People forget that UPSC is
an extremely important organisation
and it affects our life in ways ir
which sometimes probably  politics
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does not. Bui, then, what can we do?
When the report of the UGC comes to
‘be discussed, again the House is
empty, Mr. Salve raised one question;
it has been raised again and again.
This guestion was raised by the then
Prime Minister, Mrs. Indira Gandhi
in 1977—who is now the Prime
Minister—when she addressed the
meeting of the Chairman of the
various Public Service Commissions
in the ecountry. In those days I was a
member of the UPSC, and I was one
of the very active members of that
organisation, She also made an ap-
peal that something should be done
about the people who come from
rural areas. She specifically men-
tioned the first generatonists. The
first generationists js a more concrete
more specific description of the down-
trodden. Sometimes, the UPSC pre-
pares a list of people who have come
from rural areas, That list is wholly
fictitious because the young men wri-
te as their address, the names of the
villages but actually they do not come
from villages. I come from a village
but my son does not rcome from a
village. He gets his education in Delhi
he gets all the advantages of the city
life and he can go to a good school;
he can go to a good college, Tomor-
row, if he writes in his admission
form that he comes from a village, he
does not really become a rural boy
When I say the first generationists
that means a boy whose parents are
illiterate. He is the first child in the
family who has gone {0 a school, The
University Grants Commission also
thought of providing some  special
facilities or these first generationists.
But I am sorry to say that nothing
hag happened.

Now, Sir, Mrs Mukhopadhyay was
saying—and again she was right—
ultimately it is the imbalance in our
educational system which is reflected
at the level of the UPSC’s selections.
This imbalance is a larger question
and the UPSC, I am sorry to say,
cannot handle it. But then, who ix
bothered about our educational sys-
tem? As I have said when the Bills
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on Universities come here o be dis-
cussed, again the House becomes
empty. We then are a remarkable
House. Our interests in education is
minimal; our interest in the appoint-
ments to the all-India services is
minimal but our interest in quarrel-
ing is the maximum. How, this is a
dangerous kind of situation for both
education and for administrative ser-
vices, T am sorry, Mr. Salve is neot
here because I do know, as a intel-
ligent man he knows the distinction
between a State and a Government.
He said this is a distinction without
a difference. That is not true, Mr,
Vice-Chairman, Every Government
official is committed to the Govern-
ment which is in power, Yes,
the commitment has to De
there as he has to follow  their
policies. At theg same time it is the
function of the bureaucrat to remind
the Minister—Mr, Kesri, may 1 re-
quest you to give me your attention?
I am speaking in the House. It 15 the
first time I am speaking during this
session. T rarely speak but senior
people like you Mr. Kesri, who are
responsible for the destiny of  this
country, have no time to listen to
these things.

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLiA-
MENTARY AFFAIRS (SHRI SITA-
RAM KESRI): I am listening with
attention.

-

DR. SARUP SINGH: This is where
T a&m complaining, Mr. Vice-Chair-
man, because all of us quarrel about
all sorts of trivial questions, some-
times non-trivial things. This is 2
non-trivial thing, a very basic thing
but our inferest, as you see, is total-
1y negligible,

Mr. Salve asked the question: What
can we do about getting these rural
people and people from down-trod-
den areas? I say nothing. The UPSC
as it is constituted today, cannot help.
What do you want it to do? You have
laid down the rules for it. They have
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been trying to function as well with-
in those rules. One thing I can say
about UPSC—I was a member for
three years—and that is that their
integrity is absolutely outstanding.
I know that, I know they mean well.
But what can they do? Our system,
the way it works, in any case works,
for those who are rich for those who
are affluent who go to schools
and go to colleges where English
d(_)minates, The Minister has men-
tioned something which is very
very  interesting. He  has men-
tioned some changes which took
place im 197%. This was one extreme-
ly good change. For the first time,
English will not be too dominating a
language, as far as written papers
are concerned, because, there, the
level of English that you demand is
only  higher-secondary. You also
insist upon the child knowing at least
one Indian language. This was a
good decision. But then, how many-
universities in India have accepted
the regional languages and Hindi as
the medium of instruction? How many
of the good institutions in the country
have accepted any of the Indian
language as a language of communi-
cation? No English is  still
the dominant language. And
because English is the dominant
language, take it from me, if your
accent is not good, if you are not
articulate in English if your fluency
is not good, no question of your
getting into any of the all-India ser-
vices. You may do what you like, In
the UPS.C., put anybody you like.
What can he do? A boy comes. He is
asked a question and he gives a reply.
An excellent language, He goes. The
other boy comes. He is asked the
question. He starts fumbling because
he lacks the confidence. Sir,  confi-
dence comes from success. This boy has
not known success and his parents
have not known success. With some
struggle the boy has reached the col-
lege. In the meantime, his parents have
either mortgaged the land or mortga-
ged something else. He cannot put
pon good clothes, He is perturbed
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How shall T go in; how shall 1 walk
in? He is trained by these follows
in New Dehi who make money out
of them, these coaching institutes.
They say ‘walk in and say’ good morn-
ing, Sir", The boy comes shaking and

trembling and you know he forgets
to say ‘good morning’. What does
he say? He says ‘good bye. It be-

comes a ‘good bye’, This is the tragic
situation, But is anybody bothered?
All these patriot around me, the
people around me, shout in the name
of patriotism. Mr. Bhupesh Gupta
said along with the retirement of Mr.
Mukherjee, the ICS spirit will ga. It
will not go. It will stay. It wil stay
unless you bring about some perma-
nent changes in your social structure
or whatever you like, How can it
ga? What culture, may I know, has
the IAS inherited? It has inherit-
ed the ICS culture, In fact, instead
of saying the last ICS man has gone,
you should have said the last ICS
man has retired and he has perform-
ed his duties as well as he could. 1
say, he has performed his services as
well as he could. What else did you
expect him to do? He was irained
in =a certain way. We are training
today the IAS in exactly the same
way, What do you do in Musso-
orie, may I know? Sir, when I went
to England to get ph. D in English
literature I did not know how to eat
in the Western way. Hence, I asked a
colleague of mine “How do you use
the knife and fork? He taught me
this in half a minute, You do not have
to learn it. You do not have to
waste one full year on these people
in Mussoorie to teach them all kinds
of things like how to live, what
should be the living style and so on.

What kind of living style do they
need? Yet, this is happening here
and the Minister cannot do a thing
about it. We are only talking and

talking, saying that we should change
this, that and so on, I am sure, 1
am more synical than I should be.
But I would like to ask this. Dr.
Kothari’s recommendations ‘were
mentioned by Mrs Mukherjee, One of
the things which they said was that.
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the Mussgorie institute should be re-
organised. The Government of India
gays this cannot be done. It is there
you train them. In the universities,
you train them, We train them also
as Sahebds and after they have been
trained as Sahebs, they come to you
and you make them Badasahebs. It
you say this ICS culture and this
IAS culture should go it would not
go. Mr. Shahabuddin is right that if
you want them to continue as Sahebs
and Badasahebs, pay them more.
Otherwise, their , Sahebness is in
danger. Their integrity is in danger,
because Schebness also included in-
tegrity at one time, Their sense of
honour, their sense of duty and
their sense of dedications, all
these meant, the man knew his job
and did it well. Whatever Govern-
ment comes, he would not bother; he
would give the right advice. Their
independence and their integrity are
all important. But now that is
crumbling and there is demoralisa-
tion in the Indian Services in spite of
the fact that they are the upper
classes, they are the affluent classes,
they get the best education that your
modern system gives them. And then
wea say what about poorer sections,
down-trodden sections. In the case
of the Scheduled Castes, because
there is reservation, you might be able
to keep up the percentage somehow
because you say, lower the standards,
relax the conditions and gall that. Say
what you like, but excepting these 15
percent or 20 ver cent what about the
rest? And amongst these 20 per cent
boys whom you take, let me assure
you, all of them also become bada-

sahebs. Do you think they bother
about the ordinary people? They
hate poverty as bitterly as anyone

else does. In fact, all that we teach
our IAS boys and girls is, hate pover-
ty, get away from it, leave the world
behind from which you came, deny
your parents, deny your ancestors,
deny your culture, enter into a new
world which is a wonderful world. in
which you live as you live in London,

New York and so and so forth. Shri
Shahabuddin has gone through that

N
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world, I have seen it from outside.
What can the UPSC do?

One word, Mr. Vice-Chairman, and
I will have done. Unfortunately, I
was carried away by this thing by
which I should not have been carried
away because two comments I would
like to make on the functioning of the
UPSC and I hope the Minister will
take my remarks in the spirit in which
they are being offered.

Firstly, the UPSC is over-wbrked

at present. You know the presnt
number of members is only
nine including the Chairman. Nine
is not enough and frankly, the

Government of India should examine
the work and find out whether nine
members are enough, As it is. almost
every day, I presume, they are get-
ting people from outside to preside
over the Selection Boards because it
cannot be done otherwise. OQutside
people are being brought. Therefore,
first of all, you examine whether nine
members are enough, or there is need
to jncrease the number and then decide
the number you may like to have.

Secondly, Mr. Vice-Chairman, since
we are talking of salaries, mayv I tell
you that the salaries of the TUPSC
members are also rather low? They
were Rs. 3000 to begin with, Long
long ago they were Rs. 3500 or a*
times even Rs. 4000. In 1963 or so—
I do not know the exact date—a deci-
sion was taken by the Government
of India that everybody’s salary
should be reduced to Rs. 3000, So, it
came to Rs. 3000- 1In 1965 the Gov-
ernment of Indis took a decision that
those who were taking Rs. 3000 should
get Rs. 3500; evervbody should get
Rs. 3500 except the UPSC member,
Somebody forgot the TUPSC people,
partly because the UPSC people can-
not speak. They are supposed to
behave like virging in a crowd of dis-
reputable people. They keep quiet.
So, they did not speak. They made
“representations, but nobody bothered,
When I was g member 1 remember
they had raised the salary to Rs. 3250.
It was also mentioned that thev will
be given the esame gervice conditions
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as are being given to the High Court
Judges, but because the Law Minister
was a powerful man, every man of the
judicial service, in this or that capa-
city, got all kinds of pensions and
salaries, but the UPSC was told by
one of the Joint Secretary or Under
Secretaries in a letter: your appoint-
ment itself is an honour to you, so
why do you demangd higher salaries.
Maost of you are useless, retired per-
sons, you should be grateful that you
have ‘been appointed. I do not say
that this was the language, but that
is what was meant by that. On that
day I decided that I should get out
of it. You cannot retain good people
in the UPSC unless you treat them
well, And let me tell you the strength
of the UPSC. UPSC is only as good
as its numbers and when the quality
of these members starts declining, as
I am afraig it will start doing soon,
then one good organisation will have
been destroyed. The State Commis-
sions have already been destroyed.

SHRI SYED SHAHABUDDIN: One
more good organisation.

DR. SARUP SINGH: Al right, you
add one more, Mr. Vice-Chairman,
the State Commissions have already
been destroyed, having become poli-
tically infested with gll kinds of cor-
ruption in every State. UPSC is still
autonomous. People have not inter-
ferred with it all these years. (Inter-
ruptions)

SHRI SHYAM LAIL YADAV: This
is not fair, This remark is vary
general.

(Interruptions)

DR. SARUP SINGH: This question
is not being raised by me. This ques-
tion was raised by the Chairman of the
State Public Service Commissions in
the meeting which was addressed by
the Prime Minister of India, Mrs,
Indira Gandhi, in 1977. They said
that they were being pressurised and
one of the requests. * therefore, was
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that some kind of 3 system should %e
evolved where the relationship bet-
ween the Union Public Service Com-
mission and the State Public Service
Commissions should be analogous to
the relationship between the Supreme
Court and the High Courts go that
some kind of independence could be
introduced in the appointment of
Members and so on and so forth.
Luckily for me, I have no experience
of any State Public Service Commis-
sion because, fortunately, though I
was born in a State, T have lived all
my life in Delhi. And Delhi is,
whether you like it or not, an ivory
tower.

Since I have mentioned the salaries
and so on—and 1 have mentioned
about pension, I believe—the last
thing, Mr. Minister, 1 would like to
say is what Shri Shahabuddin has
saig about promotions. You will be,
in a sense, solving their problem if
you consult them not only in the mat-
ter of promotion but also when you
form other autonomoug boards for the
public sector undertakings and so on
and so forth. Utilise the Union Public
Service Commission.
a good name, It has credibility. ‘When
almost everything else seems to have
lost credibility, here is an organisa-
tion which has credibility. Take ad-
vantage of that and utilise it in what-
ever way you can.

If I have said anything that may
have hurt anybody, it was not my
intention. I mean well. My speech
is normally non-political, as you must
have noticed. Even today it s
non-political. But Mr. Vice-Chair-
man, one of these days let the Minister
think over this and find an answer
to this. First of all, why should they
take two years to present the report?
Not only this Government but the
previous Government also took two
years to consider a report of the
UPSC. I presume the report of the
University Grants Commission has
not been considered vet. That will
take probably three years. Important
organisations that this country Thas

UPSC stil] has’

M
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built for ite wupliftment are being only trying to give ihe dates, I am
neglected, which is an unfortunate not apportioning blame on any Geov-
thing. Theank you very much. ernment. Why don’t you hear me?

- Why do you jump to conclusions?

SHRI P. VENKATASUBBAIAH:

May 1 reply to the hon. Member on
this?

SHRI SUNDER SINGH BHANDARI

(Uttar Pradesh): Let him reply at
the end,
SHRI P. VENKATASUBBAIAH:

About the late submission of the re-
port (Interruptions) I am not jnter-
vening.

DR. SARUP SINGH: It ig not his
fault. I know,

SHRI P. VENKATASUBBAIAH:
It is not the fault of the Govern-
ment, That is what I want to say.

SHRI K. X. MADHAVAN:
this is a bad precedent.

Sir,

DR, SARUP SINGH: That is why
I mentioned the previous Government
also,

SHRI P. VENKATASUBBAIAH:
I am not finding fault with the pre-

vious Government also. I am only
mentioning (Interruptions)
Please hear me. I am not blaming

any Government.

'SHRI K., K. MADHAVAN: If the
Minister starts replying to every
Member, it will be a bad precedent.

THE VICE-CHAIRMAN (SHRI
U. K. LAKSHMANA GOWDA): Mr.
Madhavan, why are you so touchy

ahout it?

SHRI P VENKATASUBBAIAH:
I am only mentioning that the mo-
ment it was received from the UPSC,
it was placed on the Table of the
House. I am only mentioning about
it. I am not blaming the previous
Government at all. I am giving you
the dates when the typed copy had
been receiveq from the UPSC, when
the printed copy was received, I am

SHRI JAGJIT SINGH ANAND
(Punjab): Mr. Vice-Chairman, Sir,
having had nothing to do with the
services from the very beginning of
my life, I thought what I am going te
say will be very harsh and out of tune.
I am very thankful to my predecessor,
my esteemed colleague, Dr. Sarup
Singh, that he has made the same
points jn his own brilliant manner
which I wanted to make in my own
poor way,

Sir, when I think of the services—
of the ICS that was and the IAS that
is—I am reminded of the cruel days
partition, Sir, when the country got
its freedora, we the Punjabis were in
the wake of partition, suffering from
murders, uprooting and rapes on a
very large scale, It was a holocaust.
During thrse days I was in Amritsar,
a refugee from Lahore, Before my
eyes one of the great heroes of the
national movement, the hero of Jalli-
anwallah Bagh, Dr. Saifuddin Kich-
lew, had to be removed from Amrit-
sar under military escort te Delhi on
the intervention of Pt. Jawaharlal
Nehru so that he could survive that
holocaust sc that in his own city he
could be stopped from being stabbed
by those who knew nothing about the
freedom movement. And at the time
when Dr. Kishlew, the lion of the
Punjabh, the hero of Jallianwalla Bagh
had to leave his own city for Delhi,
"under such circumstances there was a
man who was appointed the Deputy
Commissioner of Amritsar, That
gentleman—I1 would not name him—
belonged tc¢ the community I belong
to by culture. He had come up frem
a small post because when the Shahid-
ganj agitation was on under the Bri-
tish ne could be quite brutal to the
Sikhs. He earned Sardar Bahafurship.
That Sardsr Bahadur was the first
person who came to occupy the Deputy
Commissionership of Amritsar and
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who reapagd @li the fruits of the free-
dom struggie, who reached the highest
place, and who on retirement was for
a long tim: on the Public Service
Commission of the Punjab State.
Why I say this ig because this reveals
in a flasn wkat is wrong with our ser-
vices and our system, Unfortunately,
ultimatelv ihis freedom was bargain-
ed for. Against the express wishes
of the Fa'her of the Nation the bargain
was struck and the country was par-
titionad. Arnd how we suffered then
we kncw  Sir, it was not only that
when the country was partitioned it
was a denl that protected the rights
of the ICS those who wanted to re-
main in Tndia and those who wanted
to po back to England. Sir, the last
of them has retired only today.

After, the ICS we have the IAS.
Ther: was difference only in nomen-
clatire. The ICS were Indian Civil
Servaits while what we have got
now &re :ndian Administrative ser-
vants. The outlook, the make-up,
the entire process of thinking also,
the classes from which these people
wer2 rocrivited and the types of jobs
thev continue to be the same. Sir,
the other day I said here that even
in ih< Pclice Training College at
Phillzur, teday after 33 years the
policemen are taught the same ex-
ercises that the British taught at the
tim2 of Jaliawalla Bagh—how to
deal with crowds, how to beat them
and how 1{¢ fire on them. This is the
entire steel frame of the IAS. They

ar> the exact replica of what the
Briiish had rlanted here. That steel
struciure wanied to enslave us and

To govern us.

Sir, ncew lots of changes have taken
plac> in the eduvcational gystem.
They were 211 very high institutions
of lcarning earlier, Now there are
mor> colieges today than there were
schouls in the British times in those
days Now who are those people who
enter the services under discussion?
Who are these people? They, are the
product of public schools. The same
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people value the public schools very
much now even, We had the poor
Badal with an outmoded outlook who
wanted a public school in every vil-
lage saying that if the city can have
it why not the landlords of the vil-
lages for their children? There is the
same caste division. I am not talking
of the Scheduled Castes and the Sche-
duled Tribes. I am talking of the caste
division arising from the mental aris-
toctacy and cue to the upbreeding in
thes= nublic schools, I am glad to
learn inat Mussorie school was being
mentionad for the education of these
peopie by i'r. Sarup Singh just now.
If sucl is tlie training, if such is the
backgiound, if such is the make up,
naturally, such would be the pro-
duct. Heve wse are. We have adopted
a Constitution, we wrote a Preamble,
we put ceilain Directive Principles.
We then made our Preamble a liitle
more specific: we began talking of
demueracy ord secularism and even
socialism, But these people who are

runmg  the  administration, have
they anything to do with a democra-
tiz outluok? Do they at 3ll know
about secularism in all | its  deep

meaningy or what it stands for? Have
they an: pregressive orientation or
outlook? How are they supposed to
deliver poods for the country when
they are cast in the same mould

which the British had moulded in
order to run this country for their
own narrow interests?
4 p. M. !

Sir, while I am at it, I
just examined some new  Mmea-
sures that are being taken by the

UPSC. It crder to improve the mar-
kinz ¢ystem. import g3 computer from
th2 Beitish Council. For some other
purpcse, to look into the large pum-
ber of people who are coming, how
to prune them and screen them, ask
for the British Council’s advice. You
see, our vicion is so limited that we
started with the British and we are
ending with the British, We can-
not even go beyond the British and
we model ourselves, in everything, on
the British and requi_rements of a
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developing country which has chosen
a gpecific path, which went on to
planning, whijch went on to founding
public sector institutions have thrown
up so many new varieties of jobs, so
much to hendle in a different way.
Buf all this ix by passed with the
result that now we have people who
havz no commitment. Until gnd un-
legs we hLiave people who administer
with commitment, we will never be
able to take the country forward in
any aspect. If a person is basically
pro-moncpoly, how will he enforce
any anti-monopoly law? If a person
is a scicn of a landlord family and
treats the vest of the family as chat-
tel, how do you expect him to im-
plement fand reforms? I can go on
and on. If a person is totally segre-
gated from his own people, if his own
people for him, 7T ETE9 & fow gz

qiEq. &1 A1 7 zEaiy @1 A g,
how will that bade saheb do any good
for the country? Therefore Sir, I am
saying that this is one aspect of the
problem and if this aspect of the
probjem has fo be tackled, then a
new syllabus has to be worked out, a
new orientation has to be given, new
courses have tec e chalked out on
which te krirg up people and an ab-
solutely new type of examination has
to be conducted.

If we had come to our freedom in a
differcnt way, all those people who

struggled for the freedom of the
country or the man who took the
flag at Joaflicnwallabagh and faced

the firing would have been not only
a Deruty Commissioner but the Head
of the Punjab State agnd other men,
lesser fry, who marched behind him
with sloga:ns would have been given
position of authority in running the
administration. But, unfortunately
this was our lot. We inherited
a Jot of other bad things. Some
of them we got rid of,
somehow c¢r other, too too slowly,
gradually, but this thing continues to
be with us, Therefore, Sir, the first

[ 31 MAR.

1980 ] the U.P.S.C.

142
point that 1 am making js that if we
mean good by our country, we have
to forge certain weapong that will
ensure that persons who have a de-
mocratic culture—I am talking of a
culture—persons who have a broad,
progressive, social outlook, persons
who imbibe secularism within every
fibre of their system, persons who
have actually experienced what back-
wardness ijs—koth social and econo-
mic—if those persons are brought up
to administer this couniry, then alone
this country can cope with the myriad
problem that are there, Otherwise
this country will sink under the im-
pact of its own problems. Unemploy-~
ment is only a part of it.

’

Then, Sir, actually what I find is
that there were certain good aspeets
of that steel frame, which steel frame,
was built in isolation from our people.
For example, the British ICS were
very unapproachable. In my very
younger days, in the early thirties, I
used to find that with the Deputy
Commissioner of my district, Amritsar,
nobody except one individual could
claim to have any social say, Now,

every third person, 7% 7y wIIHT
a1 geT & fegd #iwwET

That thing started just after the Parti-
tion. Among the people standing in a
queue wanting rehabilitation chits for
houses, I found in Jullundur, at least
30 of them in a queue of 100, were
somehow pointing out that the Deputy
Commissioner in this way or that way
was related fo them, and so they -
would get advantage over others. But ~
that was only because of relatioms.
The corruption that seeped in the
politica] system, the degradation to
which we have gone, the way the
politica]l parties have come to power
and tried fo manipulate the officials
for their own narrow interests, have
led to a situation where it is fot that
people of integrity, people who are
hard-working, honest people, forth-
right people or people who will give
their clear-cut opinion, conscientious
opinion, on a file, can come up. People
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can come up if they placate the rulers
that be. This thing unfortunately
started a long time ago, but itg worst
expression came to be seen jn the
Bmergency and those who came to
power, when people revolted against
the Emergency due to hatred for the
Bmergency: regime, instead of over-
coming it, perpetuated it. They were
not ordained to go away in three years
or so, but perhaps they had a fore-
boding. Instead of fighting back,
they perpetuated all the negativities
of using the bureaucracy for the nar-
row interests of a coterie in the ruling
party. And now we have come to a
new jitage. And what js that new
stage? In this new stage, instead of
going back to whatever good there
wags earlier in the Congress under
Nehru, instead of going back to what
was good in the Congress even earlier
than Nehru's mental make-up was in-
hibited by others, they are trying to
#o back to the worst in the past and
they are trying to build up on that
worst. Now all appointments—Delhi
is a clear example—are dependent
upon the goodwill of people who were
once an extra-Constitutional autho-
rity—they may not be an extra-Con-
stitutiona] authority today because
they have come to Parliament but the
people who have no authority in law,
»o authority in the way the Govern-
ment is established—and they are
manipulating—small fries into posi-
tions of Lt, Governors and other small
fries into the highest position, and the
crime rates goes up instead of coming
down. That is the way how they have
manipulated things. (Time Oell
7ings.)

Sir, because you have rung the bell,
I would gay one thing, that an interest-
ing issue has come up, In 1969, it was
decided, gradually it was conceded,
and;, then it was implemented that
people can take their examinations in
their own national languages. They
say that the result has been that 86
Per cent opt for English, 14 per cent
for other languages, including 11 per
eent for Hindi, and so thig experiment

[ RAJYA SABHA ]

the U.P.SC. 144

has failed. If for the people whom
you are recruiting with the syllabii
you have, the outlook yoy want, the
foundation is the public school educa-

tion, then even 90 per cent will opé

for English. If we want to deliver

our country from this cast-iron sys-

tem, if we want to really bring out
the best in our country from among
the Harijans, from among the Sche-

duled Castes, from among the Sche-

duled Tribes, from among the poor—
socially. and economicalily—from
among the backward people, if w.>
want to bring real talent into Services,

that talent cannot flower in English
language, So it is not only essential
to see that the national languages that
are entered in the Eighth Schedule but

even Pali and Manipuri are allowed
so that people are not inhihited from

lack of Public school education, they
are not inhibited from being not born ’
in aristocracy—whether landed o¢

capitalist or bureaucratic which is
now monopolizing all the big jobs. And
while I am at it—I am quite consciou:
of the bel] you rang—i would say:

What do I find? I find that political
interference is leading to a situation

where even the Intelligence Services

are demoralized—even the CBI and th>
IB—because today those people whs
entered the Services earlier and whs
have reached 3 certain stage of stand-

ing, are not sure that through hones!

work, through integrity, through hapd
work, through proper opinions that
they would enter on their files, they
would be able to go any further.
What I am saying is that something
is very very rotten at the root and
that something wery very rotten can
only be recast if we recast the entire
system, the entire outlook and if we
lay down the criteria of commitment
not to any ideology—least of all, {o
my ideclogy—but commitment to what
is given in the Preamble to the Cou-

stitution, commitment to the Directive
Principles—now  that they say that
the matter more than the Fundamen-
tal Rights—and the commitments te
which the country s to be led.

7 Sir, no discussion—discussions are
just formal; they relate to periods

[}
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long past—will break the cast-iron
structure which is holdiag the country
to ransom and which s not allowing
the country to progresg in the way it
dould, Something more is necessary
if it has to aovercome all the burdens
that we are burdened with pecause we
inherited a system from the British to
which we are still hugging.

That is all I can say within the time
available.

Thank you, Sir:

SHR] PATTIAM RAJAN (Kerala):
Mr, Vice-Chairman, Sir, it is a good
thing that the candidates who are ap-
pearing for the Civil Service Exami-
nation have got the right to give their
answers in their own mother-tongue.
But in the Report, the Commission has
said that it is difficult to print the
question papers in the regional langu-
ages. I do not find any reason why
the Commission is not in g positicn to
get a]l these things translated into
the regional Janguages.

After the Independence.-we have
keen adopting the policy' of appointing
better English-knowing persons to the
advantageous positions, Therefore,
most of such posts go to the people
from the urban areas hecause the
urbauised people get more opportu-
nities to educate their children ;n the
Boglish medium institutions. At the
same time those who are coming from
the rura] areas, especially from the
backward areas, even though they are
very smart and intelligent are reject-
ed in the appointment to such admi-
nmstrative posts. The convention of the
Chairmen of the State Public Service
Commission; has rightly pointed out
this fact and has called for something
being done for the job-seekers from
the backward areas,

Sir, the Report has mentioned a
few words about the grave situation of
the unemployment in our country, The
Report is only concerned with the
educated unemployed youth. But the
total number of unemployed is esti-
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mated to be more than 60 million, The
latest figure of unemployment gshows
that there are 14 mllion job-seekens
in the live registers of the Employ-
ment Exchanges, who have passed
Matriculation and above, Those who
have not registered their names in the
Employment Exchanges will come teo
more than that of the registered per-
sons, Accordimg to experts there are
more than 25 million educated unem-
ployed in our country. When will
these 25 million unemployed people
get employment? Will the Govern-
ment give an assurance that these
educated ynemployed can be em-
ployed? The economic policy that we
have been pursuing since the Inde-
pendence1s the mainreason for the
growth of the unemployment, Some
radical changes are needed jn our
economic policy. If we cannot eradi-
cate the unemployment, then the Gov-
ernment should take the responsi--
bility of helping the unemployed per-~
sons, The Government in West Bengat
has some scheme of giving financial
help of Rs. 50 per month to an un-
employed of the State. The Govera-
ment of Kerala has also started such
a scheme. Such a scheme should be
introduced all over the India as a
relief to the ynemployed youth of our
country,

Sir, when will these unemployed
youth be able to enter into 5 job?
There is no answer from any quarter.
If this present economic policy is con-
tinued, T am sure that these unem-
ployed youth will not get employ-
ment even in 15 years or 20 years
That means that thesa unemployed
youth will have to wait for at least 20
years for a job. Every year the num-
ber of unemployed is increasing in
millions. Therefore, I would like that
the upper age-limit should be relaxed
and that priority should be given to
those who are nearing the age-limit.

The annual income of the Commis-
sion through the application fee has
been stateq to be 81 lakhs of rupees
whereas the expenditure comes to
nearly 200 jakhs of rupees. That
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means that it is depending more on
the Government 2id. If the Govern-
ment would be kind enough to provide
some more fund, the applicaticn fee
system can bé abolished. The applica-
tiong should pe disfributed free-of-
cost, It would give relief to the job-
seekers who are living in the rural
and the backward areas. Many stu-
dents who want to apply for some
posts, do not have the money to pay
for the application form. This should
be abolished not only in the Union
Public Service Commission but in the
State Public Service Commissions
also.

Then, the personality test should be
done away with because it is not for
the purpose of testing ‘the smartness
and the intelligence of the candidates
but to select the traditional, urbanis-
ed people in the name of better Eng-
lish-speaking people,

Lastly, as we wang a strong, Centre
and also we want a strong adminis-
trative set-up, we also want that our
Stateg also shoulg be gtrong. If the
States are not strong, then you can-
not have a strong Centre. But here
we find that in certain gervices, per-
song are appcinted by the Central
agency jn State Government posts.
And if they disobey the State Gov-
ernment, then the State Government
has no power to take any disciplinary
action against them. Thig should be
changed. Al} those who are working
in the State Government should be
under the direct control of the State
Government, I request the Minister
to think gver these suggestiong and
make some amendmentg wherever
necessary.

With these words, I conclude,

At wf Tag fadifear (wex
g3q) . wa, §F afs dert @
FET A AU ey g fE oW ¥
wge 9 orewi eewll F sy
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faur wwe &0 SR T A #
a) fa@m wwe = ¥ f& afew
qfers qfaq = FT a4 FW
AT qOFT FST § A F AR
g W FE war 7 oswen SfEe
FWT § WX SHFT AGIST g § %
ST 80 wEdr guR we-faw S
fomar famr &1 Arew wusH AE
AT & SAHT I AG g v @
7R F FOy wfwd § dfew 9
g1 WfFT ¥ ug Zewr § 7 o
faat ot ==t g§ & suH WY wHEsh
79 Ofae faar &1 zafem #
sifow swn fF § modt am, 9
@ F fear mow @ Sl
#T 9@ § 9% FE |

qod UET TH AW &1 A
Jzrar wafes ¥ zooww & 9§
qHT g 17 @A ST g o
FBRT FHOF FT FRT FHT qGT
T g€ 1 FE-Fd9 9gd & qeei
T zmEr fax fear o wE o
glar g f& g W &1 NF Fav
AW A faed a1 § a|@OFR
gar g & s gmro gfaawm B
g dfaum ¥ @gq ¥ feee §—
faam  #ew, =maw,  oREgfoR
T ATF AT wWAW W us oEr
g @eT g famos ufs awi & &=
¥ owgT WX wewr gEv wmlRd |
WA HAT T A S 1977-78
I foe ==t & o3 gam g
9 H g SEH ag wer AT R ogw
W ody feafe ® & & f& o
F foaa wevg & ST @a #T
fafr Wl § w@EwE #T @
A 9T @ ¥ @ B 1 WM
# Ty FENATAR YA AT g
f& st & Made #wwT & AR

¥
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80 WEEr X M F TAGIF §
fams 77 ¥ oI ST q@Er
¥ gwr gaaE w & fod gam
AT AT FEAW FT qEqE@T A€ 8.
I ATy 4g g 1 wEw m
¥ @ 919 ¥ TVeT AE & AR K
g FF ar wfowmfa T Rt
zafed & SfIX § uag FEW AT
wEET &, v 9 SEegar FTH
g, a3 =8 gurEw § A H Ag W
arar g f& ag St @ {9 s
F1 faid sa faet &, Saafes
F fusft g T SAF FEHEA A
fad g € 1 zafad A TEY
T a1 w1 @u 6 Sy fa=se am
T ownim Y saE wwe e §
FE FHIOH KT JFIGT 3T F
fad =k sasr wUwET A 9for
4 & fai v fagmar, s am=rd,
SIAECECCUNIR C AN o B S < L S
T FOGHTT FCH QAT I
T FT AHAA [ AAGIF KT ST
arg &1 HYFT &7 & § ;edr wreT
F oo fgard F1 gwE FT GF
qaTR AW ¥ 3@ g &r f=ar
sz #1 g f& fomwr ganfw &%
-ATST A T & #HEe To UTHo
a7 AT E ) I AT H T AG
gIaT g WAl F1 gwear & i) § |
oot fd mEwwar fradr & O 3
GF 9z 9T 9% § fom uv sawr
famrg ad @ 1 #F agw v =W
gev ¥ 3y arq &1 fow frar g f%
AT AW F FuTewy AN gW0
affgr 1+ w9 S € 5o
ToTERI &1 FAEIT FT €Y
3 ¥ fAu #wmso wo wyoe IifwER
fraaa fog s § o 7 @g W
FW & | QY grEd § S WIZAT
T qUT FLAT AR AU T
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TFeAT Y FT THAT § 1 T
FFIX F FwAT FT Q¥ AT F yYS
W w1 T gEaAr wErA A
T gFAT ¥ AR T A o oo
U C O S A B 1 -

JIAA FEAT ¥ 9gA I@ AW
F JAAT 9L AT N I @Y
g | I/ TPgT ARSIT F W
arg & oA fFogm oI Aw ¥ 10
T F R IO T qweqr
F1 frwta 2WT ﬂTgﬁ'%l sfeT
TH AT 3 F A e T F
f& 9 g7 @7 1977-78 #¥ fwig
Y IWT & I gH Tar wwar & fr
W W A FE-FAT UF AT
gg-for@ @M, Y g9 SHFT F AIF
T FT T qEw g, VST gTHd
FE OF g FL W E 1 F
ar afew ag FFm f& T @wi @
gerr ¥ a1 3 FUT @, dW
FAT F ATH & 1 zA 9e-fow
AMF A THo To HIT dlo To #HI
fefgatr sr@ w7 wWr § IR §
99 gE@T & T FANRL FT @ §
SESECCEI MR T LIRS ) B C
3 @R T 10 §TH F AQSI
F1 AHEAT T FIT AT ATT FEl
AT | TP AU AT oqra F
AT FT A 5@ AR A A A
FFeT WA @r AR T W oar
§ w1 faare @ @r | 9w
AN FT GHEAT KT g FT #
far FE FoAr ot T @
mw fafs ;@ ¥ 5 R W ¥
Ta-fo@ aemd #r ger & sy
fer agdr w1 wWr g 1 gEfw
F At wAY St & wgm fF &
ST gEAE SE §TER @ QT OE,
I AR A F wiariEw e
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F4 1 gl ogsar § ag fagw @
F T IAG difag 7 @, wfew
3 ©F 9% e TWHE <@ §, zafac
d = garEl w1 dfadew ¥ gy
@ AT 3 AW F gy W@ e
faga gaz ofomm e a% o
TR W ¥ TAqaEt £ A@re qwwnT
T B | ITF FEI AT AV
frarar w1 @A @ o4z gT @
AF | AT AT qET H Q9G¥
AT TT AT Y wwr ¥ oar
W UEEE ¥ awA Fw fadwi &
W1 SN @AT AEAT E 0\ gEx
efi ¥ ATMIA A HweAr 1 g
Fo ¥ fov 3o fade  azfemi
A T & 1 e, genee
feren mfs §o 3wt § fq ami
F TR A fawar § sa% fag
e ¥ wfy ¥ fau ww
foie g & oy o 9 §
T WM A W OIET FT ey
T & A A Awre § saw fam
FAfEY gw aifar w&@w ad
w® e X am g fFogw gw
F WM AT A9 T AW FIA
& fa=rs feqr «rtac sifzo ) g9
W F ARwa S @nr fafea
g AW frawr Qe 3 faer qran
& F Mmoo -y qw Yoo
A oW § 1 = WY qx
T AT WY W TEC 7 frear <
T &, 39 TR A A S
g v foad s sww==x 4% et
AT IAFT H I9T oY
| ¥ 3@ g
qNfenr ew a9

™
ki
ow ¥
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Lreefaar ¥ T wHIT &1 Wy ehm R
IEFT ¥ @HT ¥ gF qrEd @Aqr

A1gar §—— y
The CYSS is sponsored by the
Government and run by a local

committee to provide activities to
help the unemployed maintain their
morale while looking for work and
increasing theiy ability tp apply for

jobg and to keep a job once they
are guccessful. Besides  discussien
about interview techniques, per-

sonal appearance, job applicatiens,
budgeling and managing finances
are also being taught (o them a=nd
skills and maintenance activities are
alsp provided. CYSS is not the
total solution to the unemployment
problem, but it doeg help ease the
pressure on young peopla in their
period of employment until they
can realise theiy majtr desire te b=
employed like their gther brothers.

zufaq 9 447 wges € #gw F 4 37
T F1 AT WGB! A 9 Aqwa § o
aafq ag ATaar fag 99% gamm &
dafad agl &, Afew foq st gz &
FE HATTTFY, I8 TR T Fr AN FW
& fag wrvfiearga s faarT saar afee

3@ a1 9T S & wgAl 0G0
g % ag a8 Arewd A ata v guver
1 AGL FT ATE 0 T o U 0 EAT THT
& A& T TF HIA TUAGH F o AL
e @I | 9% A2 F ®THMIqFag
# 9TET F W17 7B AT F qA AGT
S T wa|T greg gAqr | d4 ag
SEFAT F A AT 1 Ffwa F1
FL9EW, 7en 93w A frad A1 ovorao
AN FT, FFTAF1 F1 qoFA7 g 9T & A7
WH Fg STAF 5@ gAT O gnk Aw A
AT ATTAFT AT AEAIINE 73T & UF
St LI AR IR Rt i i (L
TGN AT ATEAT | UG UF Agq B
A § AgT F 14 TAF1 &1 qogaT gui
a7 | AT FTLIA 57 a3 &1 T
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frafaFTaFraar SAFTATIG | T
FIT 99 7€ ¢ fF oo ey AN Y
a3 gfaatady s av {7 €T g
A IE ¥t qfemw ft & ghaw &
now fa=a1d Y yve F@ § 1 gafad
IAFT AAFAA T € 90T § ) TAHT
WA-agA AT ATH-FaaT g9 a@q F
T g fr 9 wvfe agl FT o €
sy faegr-er afsas wxai § gy
CERAEIEIR IR R AR EeaEs £
qAET & qATEW 7 & (9% 41T 5@
FIY I5 AT LF A1 T 997G 5T AY
fr wgwafag oY %1 & v gfqaw
wfeqtr afgg FHaA & €F & F T9AFTE
% Eow & fora® TT7 AT & F Fw
@a% Y g S g AT aFq @

¥ faazn ¢ T 9 & fray qara ?

- F qegR FY AFIT AT € AT IAHT FIAT

FgY ST wEAT | §Y CEY FATAT F fay
® ¢ F1A € afz Fa-fgq & Arawas
QA ga el T g | gaFFIT
F afcada & (o € £8 gA@ 0
wTgar § | Ay a5a€ A fase gu ara
% et % f99d 30 9 % ATFT A AR
9Ig AYgT g, Jgh AW FT FqE G
FTHIFT AG) (AT §, AT§o Qo Lo HY
qdver & aaqwA Ag1 g 1T g, IuF fa7
Fo az ford @ | AT AT TAF
fay dve frod agl @ 5 g-xA Il
HY 5 AqTEHY 7 5 ATEHT gL HTET &
S-avg gy Srgg, @y sgE, @
SHEIT SF TF WG F§I FA a9 a®
frae gaTd & TT FT A AT &7
FraFT G FAerT |

rerea, & -faw arg wiw a3
FTAT ATEAT € | TSI FHMWMA F A1
¥ 89 gy fr gasr saer § ofora
o & fadr grest gt qeawar & a1
w5 95 AMgY | afz wremasw gy
A1 g% fay goz § Mifwowa Fw@T
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IifgT ) Ta% iy 18 Jgvar w0 S
L[ U A

183 a1 I HIe qrA 3% FEAT
=gt § 5 feurddresr aoiom st
QAT ¢ S° aTT &Y & 997 FAT FA1gar
g\ AT qrft F wrEgw K qw AR T
ag &1 f5 S Jar aEw A e
¢ Ia% aidt & [reTe aT s g
g gt AT Afgy 1 sE arétita-
fewe %1 w919 7Y g7 snfge 1 f
# Q¥ IeTEwr AT WAy ofY & wve
AT ATgar g o foew @ i ¥
G FIW W 39 q1q FV Fww ) a9€ )
FAAT 1Y wrgw ® 9 AG7 F AR
goaaa faez §, 9wmm P
gfenfaa +v% dwr fomx  taars
feqmEAeR TeETndy S0 F AT
XA GV Fraal ¥ naarfses 9u
52 a9 g1 a7 E¥ HlAF g, 7w
& fad gaF arn e faarTaigawar)
¥t O a5 Al #1 @d 76w
forar 7ot {5y qY aT«r & a1 femy
T a1 A A famw & vt fawg €0
foex wrat 97 foee 9q1€ o 99§ o¥
At F1 wF wT faT § FfFEm
1z faad faara feqrdsras grgrady
= @ A, (S8 @) o A1 o A A}
oY, T ATt A A fifafera ¥ wma€
93, woAT faarary ¥ farate @
A AW F FAAT qreT 7 gaH wlrwtaw
FW # wifew F ) F oqge
FHEeT A #31g fr agagaae guita Y
TFAREAXF A T PE AR T sT Y
Wz 9T ¥\ HTTo QH o TH o & AW
#1 fqasr s at arfgm &Y TF
afoTo THo ¥ T& gT W &l Tw
FH1T & At 7 g faq griy o 5
u fags faqroarar o favate @A §
1 ag 2w & fey gaq qwrgwva #ffam
FWC | I9% grOY TTH SAAT T P
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FHRE W FIW TFAAGIF TGN A
gxar | gafay & wtade gelr Sho&
AIFIE % faass FAT gl % T
zq @ 9T AWrEar @ faw 9% )
gtz g Faw 1977—78 ¢ f0E =N
Zgl 9T WEIW X IA FAT WHC (%
197879 ®i fT0E @1 ;T AN
FA AT ® T HA 3% 719 o9 faawar
sifae 3 B IR 9T" uw #1 Sifass
F&1 3, YATY qIAA @ ®H qEF E,
AT 8 FTAAT WA UHT § (ww
a5 A A CY AR FL OT g & =ufg
AT TF Gi9a € WX EF 97T 4T THIA
@y g a1 | & @t F1, fomEr s
FFATE S A AWML FTIRE 0T 0TH 0
F goFe ¥ wvaT fyemr wifge Mx
=7 ool ¥ q6d 1 & fer Swa
HeE F1 FAT AEC q1 HIUFT 7 AT
G suTH TAT WEge | RY, A
a7 gAY AT 5T € 99 g9 39 9150 &
AXTTeTs wA wrF A 7 a7 frwo-
TIF ATS I« (F gAINEA €0 I Syl
gfewr nfet F1 TR G § 99
THG TF ATg F1 FIE CHIS 7T A
aifgr « @ W @ fefag 5@ g
¥ foa wdt & & fom a@ & 9T
FaAw F1 A 6 70T 80 gy AME,
IART A IR FT HHT fyea =nfeo
zaF g faaT #, g Aty ¥, geafafafy
H 80 Frad ATt T W ag@T & a7
8 OF G AW T WY @i+ & oy fior-
fsra faaat oY &A1 & a|r g 2
IFFT gEF T UF ¢AT FIIIG
AR 4 FaTgy | IW qEI g aEt &
w4 & fawarg qat Fifse foag 75 &
gratErY §, R w1 atarg e
qrad g, 9% q7 § faeaT@ =1 #3 #7
548 HYST GHATLT FE AEV g1 aFaT |
zu{oT HrowT g dHeq gAT wrige fw
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faagr WiT fafa § ofega s A
sEAeqT %3 | FETQ wWEA ¥ S
faertd F1 & o1 39 AW Y A TG
# feasT<i g1 a%qT & I a9 FY BHAT
7 I A AEIeF I | agI-agA 47HIL)

SHRI GHANSHYAMBHAI O0OZA
(Gujarat). Sir, we had the advantage
of hearing the speeches, very mice
speeches, of two friends. One of them
has seen*the working of the Public
Service Commission form within—
Dr. Sarup Singh and Shri Shahabud-
din who was also himself a civil
servant. They have thrown a lot of
light op the working of the Public
Service Commission, what are the
shortcomings and what jmprovements
should be made in the working of this
institution. Sir, I had alsn occasions
to see the working of the Public Ser-
vice Cammission from different posi-
tiong, Sir, we all accept that in a
parliamentary democracy, Civil Ser-
vices occupy a very important posi-
tion. Therefore, the fathers of the
Constitution, have enshrined the pro-
visiong about the Public Servic, Com-
mission in the Congtitution itself.
Without minimising the impoitance
of other institutions lik: the Judici-
ary, I would put utmost emphasis on
the institution of Civil Services, par-
ticularly because now we see, in the
political system of this country, Go-
Governments
go. It was happening at the State
level, Now it has been happening at
the Central level also. In that con-
text particularly, the need of ihe
country is very strong (Civil services,
otherwise I do neot %now what is
going to happen to us.

[The Vice-Chairman (Shri Swai
Singh Sisedia) in the Chair]

What are the instrumenty with us
to develop this country? We collect
crores tf rupees, through Direct and
Indirect Taxes, from people through
the Civil Service. And we spend
them also through the Civil Service.
Therefore, it is highly necessary, and
it should be the concern of all of us,
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irregpective of the party to which we
belong, to see that the Civil Service
is doing its duty independently, bold-
ly and honestly, Over these years,
what is the spectacle that we see
around us. I do not blame any poli-
tical party for this. But I am inclin-
ed to say that we politicians—mind
you, no {riznd may take objection
from the other side of the House—we
politicians over these yearg have de-
moralised the bureaucracy, the Civil
Servides. Even noy we hear in this
very House what amount of ‘inter-
ference we are indulging in day im
and day out in the working of the
Civil Services. We do not allow them
to discharge their duty independently
ang properly, We bring in all sorts
of influences on their geCisiong at
every level. What ig the result? The
result ig that in gpite of our spending
crores of rupeey we do not get ade-
quate return. And who is suffering?
The poor people of this country. That
is why I put the utmost emphasis on
‘strengthening our Civil Services. Sir,
I know that the Public Service Com-
mission ig tryving to be as vigilant as
is possible within its purview. I know
the limitation under which they have
to work. Left to themselves, they can
exercise very independent judgement
on so many things. Their working is
alsp circumscribed by varioug inter-
pretations that have been put, My
friend, Mr. Shahabuddin, made a very
relevant point. It ig gaig thgt you
must go to the Public Service Com-
mission for promotions and transfers.
But there is an ambiguity. A dialogue
is going on between the Public Ser-
vice Commissiong and the Govern-
ment that” for promotion, they need
or need not go to the Public Service
Commissions. My friend suggested
that if you put just a comma after
the word ‘promotior’, it may be pos-
sible. It ig the Chairmap of the State
Public Service Commissions and the
Thnion Public Service Commission who
makea suggestiong to the Government.
One of the guggestions about promo-
tion ang this point i3 made out in
For

most of the conferences ex-
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ample, it is said at page 139 of this
Report:

“The Conference noteg that at
the Centre ang in most of the States
the Commigsions were associated
with Il promotions and that the
Departmental Promotion Commit-
teeqg were presided over by the
Chairman or Member of the Com-
mission. The Conference guggested
that the same procedure should be
adopted in Stateg where it was not
already in force.

It was also considered that the
ambiguity regarding the implication
of sub-clause 3(b) of article 320
of the Constitution shoulg be re-
moved so as to make it clear that
the Commissiong are required to be
formally  consulted if all case of
promotions.”

This is a unanimoug resolution adopted
by the Chairman of all the  State
Public Service Commissicns. Well,
the Government ig not paying any
heed tp it. The people are getting
suspicious. ,As I said in the beginning,
we politiclang are directly and in-
directly demoralising our zdministra-
tive services. These promotiong be-
come a source of nepotism ang what
not. Therefore, I hope that the hon.
Minister will take the first opportu-
nity to see that this ambiguity which
is being pointed out ffom tYime to
time by the Conferences of the Chair-
men ig eliminated.

There is another point which is
being made at these Coriferences:

“The Conference felt that it was
anomaloug that while additional
powers can be conferred on the
Commissions only by legislation en-
acted by Parliament or State Legis-
lative Assembly, exclusiop of mat-
terg from the purview of the Com-
mission can be done by means of
regulations issued by the President.”

If you want to confer more powers
on the Commissions, you must go to
the legislature. If you want take the
powers excluding certaip things from
the purview of the Commission, you
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need not go to the legislature. Is it
the way of treating the Public Ser-
vice Commission? As I said in the
beginning, unless we make them fear-
less assuring them that justice will be
rvendered to them and no other consi-
deration will be there ip the working
of the Commission, we cannot have
the type of service we need so badly.
What is happening today? If we look
around, we are simply disgusted and
disappointed. So many friends have
made that point. Ag I said'I have had
occasions to see the working of the
eivil services from different position.
I haye in my memory a very sad in-
cident. One IAS officer was present
at a party in which a prohibited item
wag being served. There was restric-
tion on serving a particuly, item be-
cause of draught conditions. ~"The
Collector happened to be present in
that feast. He jmmediately pointed
out to the politiciang that that item
could not be served because it was
prohibited. The politicians, in their
arrogance said, “Oh, He will go on
speking. You go or serving. We
will enjoy the feast” The Collec~
tor, an young, honest man thought
how could he be a party to this, and
he walked out. Going to his resi-
dence, the poor fellow wag in great
agonies. He said to himself, “I see a
crime committed in my presence And
why should I be feeling so helpless.”
So, he came with two panchas, two
witnesses and took out a panchnama
and raided the party and filed a case
that this was in violation cfthe Res-
trictive Order. 'What happened is a
very sorry tale. All the politicians
took up cudgals against that officer.
Thev hag not only seen tq it that ul-
timately—I purposely use that word
‘ultimately’—the case was withdrawn
against the politicians ang they in-
sisted that this Collector should be de-
graded ang punished. But there was
no relevant evidence to see that he
was punished. Therefore, the poor
felow, the IAS officer of whom we
can be very proud wag transferred
to 5 district comprising of only one
-tehsil.

[ RAJYA SABHA ]
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SHR] L. R. NAIK (Karnataka): I
hope you were not the Chief Mirister
then. ’

SHRI GHANSHYAMBHAI OZA: It
wag a long gtory. It was one ef the
reasons why I resigned. You will e
glad to know that. This is the way in
which the politicians are working.
The things about which we ghould
feel proud, about the bureaucrats’
working day in and day out, we find
fault with the officers. But have we
ever cared by our behaviour ang by
our demeanour to set a good exam-
ple before them, by not inferfering I
used tg tell them: “Look here. You
have got g right of judgment. Even
judgements of High Court are revers-
ed by the Supreme Court. Your dis-
cretion must be properly utilised. It
must be thoroughly honest. No other
thingg should motivate you tp come
to that decision. You must be indus-
trious. You must be honest. Don’t
worry whether it ig a correct gecision
or not because even the High Court
judgeg err and their judgements are
reversed by the Supreme Court.” But
Sir, how to instil this thing when all
of ug at gvery level complain? It is
also complained in this august House.
Mr. Kulkgrni complained and so many
others also complained. And, Sir, you
alsp complained. Then, how do Wwe
expect the Services To behave in the
best possible manner and in the
larger interest of the country?
Therefore, all of us, irrespective of
the party to which we belong, should
come together ang see that the Ser-
vices discharge their duties boldly,
independently and honestly. Apg that
we can do only by laying down a be-
haviour pattern which they cap fol-
low. If the fingers can be pointed
at us that we are not free from
corruption, the Services will say,
“All right. You are making  Takhs
and crores of rupees and we are
making thousands.” If you gon't be-
lieve in discipline, then hoy do you
expect them to be a disciplined ser-
vice? If you indulge in insubordina-
tion, etc. how do you expect them to
be highly disciplined and efficient?
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SHRI L. R. NAIK: It is not the
faylt of the politicians alone. The
fault lies with the corrupt services
alsg, who join the corrupt politicians
and together they loot the public.
And they are responsible for the havoc
that has been causeq in the country.

SHRI GHANSHYAMBHAI OZA: It
ig right. It is a two-way traffic.
(Interruptions) But who started it?
AL the dawn of freedom, I remember,
the Serviceg were absolutely afraig of
this. But they found within a year
or two that these people were also
of the same kind. That is why I gaid
that it is a two-way traffic. But the
imtiative has been takén by us.
Therefore, we have to take the ini-
tiative in laying down a good proce-
dure before it is too late if you want
democracy in thig country. Don’t go
by the letter of the Constitution.
Every now and then you are quoting
the letter of the (Constitution. But
the spirit of democracy? We see only
inherited the forms of democracy, the
Legislature, the question hour, the
budget ang all that. But where is
the gpirt of democracy? We see only
the forms of democracy everywhere
~around us. But the gpirit, right from
the top to the bottom, {s lacking. It
is not the way of running a demo-
€racy in a poor country and wasting
erores of rupees. Poverty iy there.
‘You know how many people are there
below the poverty line. And how are
yau going to alleviate their lot unless
we set a pattern of behavour before
them? Therefore, at the time of dawn
of freedom Gandhiji said it ig not
tong of sermons but an ounce of
practice that is needed. But here it
is only tons of sermons apd not an
ounce of practice. The politicians
should be awakened tq this position
ag early as possible. Otherwise, I see
very dark days ahead. Do you know
‘what is happening in the public sec-
tor? It is stinking with corruption
Take any publlt seclor organisation,
Read anv report and you will gee this

h, thing. The National Book Trust is

"PFke this. The othey day I was real-
ing the NCERT report. What js hap-
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pening here? So much of wastage.
(Time bell rings). The Food Corpo-
ration of India is Known as the Food
Corruption of India. Croreg of rupeeg
are going waste. We are not vigilant.
What example are we setting before
them? Therefore, let us start, all of
us combined, angq create gz consensus
according to which we can run this
democracy in this poor country.
Thank you very much, Sir.

SHRI K. K. MADHAVAN: Sir, at
least on one account I feel that this
House is not entitleg to have a giscus-
sitn gn this gubject because we do not
know what relevance it has. I have
been fighting from the day I was
sworn in this House to make the
question hour really a question hour
but unfortunately the thing ig that
every question is a speech and every
supplementary question is a supple-
mentary speech. I wil) be completing
nearly four years and this is the ex-
perience that I have had. Hag this
House been relevant at least in Ques-
tion Hours? I am sorry, we have not
been.

THE VICE-CHAIRMAN (SHRI
SAWAISINGH SISODIA): Now,
please come to the relevant point.
(Interruptions).

SHRI K K. MADHAVAN: Sir, this
is the most relevant point. The re-
levant point is the dignity of the
House and the responsibility, decency
and decorum of the Members,

Sir. it was disappointing to me that
a very important Member, who is sup-
posed to be anh authority on the sub-
ject, the learned Doctor, who ig a for-
mer Member of The™Unfon Public Ser-
vice Commission, did pot go through
page 54 of the Report. He was saying
that in the case of Scheduled Castes
and Scheduled Tribes the quota has
been almost fulfilled. Sir, I am quot-
ing. At page 54 it is said...

DR. SARUP SINGH: I am afraig I
dig not say that at all. I said, it can
be. . - :

SHRI K. K, MADHAVAN. Let us
see the facts. At page 54 it ig said:
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53 officerg belonging to Scheduled
Castes|Scheduleq Tribes were recom-
mended for officiating promotion
against 231 reserved vacancies by the
Departmental Promotion Committees,
i.e. DPC. That is the position In
other cases also it is the same thing.
Is it because of the dearth of proper
persons? No, it is not. The trouble
is that there is an article in our
Constitution, article 335, where it is
stated. “consistently with the main-
tenance of efficiency of administra-
tion”. Who ig to Qecide wYether a
particular candicate is efficient for the
administration? The person sitting at
the interview table decides it. And,
who ark the persong sitting at the
interview table? Interview is one of
the methods to defeat this reserva-
tion and selection. This is one of the
methods. R ‘

Sir, I may be permitted to quote
something gppearing in a very recent
book. The book is on the latest
parliamentary elections in India, pub-
lisheq in the year, of course, 1980, I
do not want to mention the name of
the book, because I do not want to
give an undue publicity, Because that
may not be proper on my part. I
quote: “However repulsive it may ap-
pear to some but nevertheless it ig a
sound gocial fact that caste is class in
India and no social change can take
place in our gociety unfegg those who
are instrumental to bringing about
such a change belong to these
masses.”  Sir, by the expression
‘masses’ I mean the under-privileged
people, the down-trodderi people, the
weaker sections of the people, for
whom the benefit of reservations is
meant in the Constitution. But has
the State come up to that? It has
not. The position at least is that
during the last few years, réservation
in gervices hag become a very contro-
versial question. It may not be a
pleasant thing to say that. But the
fact js that it has become a really
controversial question. People think
that the Scheduled Castes and the
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Scheduled Tribes are now the pri-
vileged people. Certain people have
taken®to brand these people as the
Brahming in the present-day politics.
Sir, there is a well-concerted, ill-
conceived, engineered and organised
propaganda, both in the Press and
among the authors ang also the so-
called academicians; gr whom I have
the least respect

DR. SARUP SINGH: Thank you
very much,

SHRI K. K, MADHAVAN: I can
quote instances but there is not time.
They gay that it is high time that
these reservations for the Scheduled
Castes and Scheduled Tribes were
scrapped... (Interruptionsg). Don’t
disturb me, my lady. This is the

position. I am not surprised.
THE VICE-CHAIRMAN (SHRI
SAWAISINGH SISODIA) . Mr.

Madhavan, why are you gisturbed?

SHRI K. K. MADHAVAN. I am
not worried; I am not surprisedq be-
cause I do not take pride in our
Indian culture, What is ou, Indian
culture? The Indian culture had at
the outset preached Advaita and prac-
tiseq untouchability simultaneously.
That is the unique character of our
culture and civilisation. Can we
boast of it? I am speaking the truth.
You don’t knoyw what Hindu society
is. T know what it is. I was born an

untouchable.
Sir, the real truth is this. Who
governs the country now? That has

to be gone into. It is governed by
these people, the persons who were
mentioned in the book which I read
just now. Bureaucracy is rone other
than the upper castes in India. I do
not think I could ever subscribe to the
viey that one hag necessarily to—be-
come a revolutionary because ohe is
born in the low caste; at the same
time I do not believe that one need

necessarily to be a reactionary because

one is born a Brahmin. It ig only
the enlightened human being that can
deliver the goods, men from all

RN
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communities. But what are the pre-
vailing methods? I am again quoting
from another book. The book is not
with me now, but I got the relevant
parts from the book typed, It is g very
recent book. The title of the book is
“Caste Reservation in India”. The
author has managed to get a foreword
to the book written py the Chief
Justice of a High Court. I am quot-
ing...

SHRI B, D. KHOBRAGADE (Maha.
rashtra): Who is the author?

SHRI K. K. MADHAVAN: The
Chief Justice of a High Court has
given a recommendation. (Interrup-
tions) I know when to say and what
to say. The Chief Justice of a High
Court, with the High Court emblem
inscribed thereon ang printed, has
said. I quote:

“I am indeed happy to say a few
wordg about this book.”

1t is dated November 19, 1979, the
date of the Foreword. He says:

“I haye had occasion T glance
through portions of the manu-
script. He has treated—

(of course, the author)—

...the varioug aspects of the gub-
ject in gn analytical and well-
classified manper. He hag dealt with
many intricate, vexeq issueg lucid-
ly. The concept of reverse dis
crimination. ..

I underline these words ‘reverse dis-
crimination’.

hag been adequately explained.”
Now, there is a recommendation:

“I am sure, thig book will make
a place of honour fo, Judges and
will adorn the libraries of lawyers,
public, and public men alike.”

This Foreword wag written by no less
a person than Mr. Satish Chandra,
the Chief Justice of the Allahabad
High Court. Of course, T can under-
stand gbout the Allahabad High
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Court. Everything comes from there,
right from the jnvalidation of Mrs.
Indira Gandhig election. I will give
you the name. Now, the author in
his Preface says. This is much more
curious. I quote the author,

THE VICE-CHAIRMAN (SHRI
SAWAISINGH SISODIA): Mr.
Madhavan, the time allotted to you...

SHRI K. K. MADHAVAN: This is
very interesting, because, nobody
else can quote it,

SHRI B. ' KHOBRAGADE: He is
dealing with important points.

SHRI K. K. MADHAVAN: I quote
the author:

“The subject is engaging the
attention of the nation at present.
The Backward Classes Commis-
sion which hag been set up by the
Government of India to probe the
conditions of gocially and educa-
tionally backward classeg is seized
of the problem. In the Supreme
Court and in State High Courts,
various petitiong challenging the
reservation  scheme under the
Constitution are pending. I hope, a
study might prove useful to the
members of the judiciary...”

Of course, ty the Chief Justice of the
Allahabad High Court also.

“ ..and to the Legislatures in
India ahd to all those who are in-
terested in preserving and promot-
ing the strength of the institutions
of liberty ang justice.”

This is a reactionary book. 'This is a
condemnable book. An academician
who has no sense of justice has mis-
represented things, with a bias
againt the Scheduled Castes ang the
Scheduled Tribes ang this book has
been recommended by the Chief Jus-
tice of the High Court. I do not know
what will happen to the writ peti-
tiong that are coming up before him
and his colleagues. Ip recent days,
we have come across Judges who sur-
repdered their dignity before persons,
at the reing of office of the executive.
They have surrendered their noble
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dictum “FIAT JUSTICIA RUAT
COELUM”. They have sacrified their
noble principles.

Coming to the report, I say, there
are so many methods by total denial
of reservation in gefence services;
then, by rejection of gpplications;
fixing impossible qualificatitng like
experience and so on for the Sche-
duled Castes; personality  tests
against them; nature of questions, im-
possible and difficult questions; all
these things are there. The other
methodg are: recruitment by inter-
view, promotion by transfer, depu-
tation, re-employment, ad hoc and
temporary appointments, all these
have no reservation. It has been
condemned by this Report. These are
all surreptitious methods, Has the
Government done any justice to this
Report? The UPSC ilself have not
done justice to their work and the
Government have also not done jus-
tice to this Report. Thig is eloquent
testimony to the gerious ifjustice
that is done to the Scheduled Castes
and the Scheduled™Tiibes. BVEN pow
after 32 years, in spite of the 15 per
cent reservation for the  Scheduled
Castes and the 7% per cent reservation
for the Scheduled Tribes, the quan-
tum of reservation is less than 25 per
cent of what is reserved, This i all
because the people who are expected
to implement reservation are not ina
terested in implementing, rather they
are interested in not implementing it.

T ATTIAT AqIT AIEY (ST 93W):
wq, § Tro wawd fog 9% fagm
F oY F qrg FT W AT 39
feqie & a1t ¥ mew ¥ wemm
AT FE § AT TG FRAT FIEATI
TF 1 qId F3FL & § HIAT 1A
qATCT FEAT |

ggdAr a7 A =@ & f5 e
¥ a1 moaw ¥ oaxedt &y fagfEw
F Al §F Fqr ;e ga ¥ gA@
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faar, ga%r fagfeq & @varg & s«
g®@ ¥ §9 qfwadgw gmr =feq,
sar fr ¥ % S F7 faqfsa
% graey | sqaeqr 21 _IE FI1E &
wsit &1 fagfra gim F1E2 T A
sfzg # wgafs ¥ grr &os9r
ATg &1 AT FIAT ST T AT
gravl % aeet F @y ¥ g g
R g fafas a=hw dar s
% Sgcaa &7 ggafa & & ar IqAr
gare o1 S 5 S fawrad
THF F1 AT TAT FT FraT & 98
qgT @ TH WATE F HAN
sfrae, A AT AT 7T T SATFR
78 &, @fgw SO WRw ¥ F&T
g & A § SaEy g Jat
¥ gae &1 fagfsa & S § foed
15—20 @&l &, A% fagg &7 F
@1 fasad gar wWr &
oF ar ag f& SAH 3® AW &Y
frafsr stifs & sz 9w @1 @l
g gety W gz fr afeds
frerme @i = fegfsa, Faas
Ao "o TFo AT frarme #Ardo
To Ty~ ¥ gg @mi #v fRgfag
g & S modr fwrmRir % fag
Amgx gt 8 afews W1, afs =#%
q=& § F3 F 41, o HIAT FH AT F
fad #vET €1 0% wE: T gde
oiffgy 1 H94 JWIFR F [UA
qEaHar AT qg Hwal E1eoiE fa 7
arFy afas @ g W fafww
IFIT & S W FIF §, 04 fRewe
s fremt 17 F iR mudr g
faafsa @1 wE@r qAT FXE F
oI Hg a% gy g fremw mrdo
T ug wifwag a7 fagfeq @l
g1 g at g fadey w=ar f5 T
§ o fagfss & @ saEr mewt
g1 s omrf: w o uw sfeas @
HT Fa7 H W@ g sqa7 afag T
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qig A1 atET g A AIAT SHATHET
¥ fad wigt g @ sew fagaq
fFA1 g A q7 a% v fqg fAgaq
fear ST ST qF SEHT AR
FIFT 1 TAT A IT T SAWET
ATARIAT ¥ HTH FUT | AfFA mwT
frgraTde & = gAR gIEFTT fRaAr
Srgr & a1 wawifaw @ fw fsta O
F FTOT IAAT qEFIfAT W
geaT  F1, I HFWIA FT AT
SEF RWT FF WANAT Fg A
gl #T gEIT, (A AG AT

At A wad: fmd w@”
LTI R G

- Y AT XWE WE © @, -

R RO AT, W ogmAs g i,
HASY, HITET W g AW &
weg 73 SATET HTT IFATEY HIST
21 awaar ferdy A5y 9req oy o
gwa T A

/

sfwq, & fA33F #FT @Al
f& FrEaat saeyr T ifed faas
gIXr ST H OAHT HIEAR T gREdi
F1 fagfeq &t syaeqr ¥ gy @
& A9 A} AT AFET ITAT TV T
f& aq a1 fagda g3 & % a7
gram § s @it §, fSw aw=
g ofgg ¥ wd g W § gL AW
Fr faFrag o€ 1 wa = gaT AfEq
I FHT 9T FawT Ag FAT F IO
mii 7% § 78 avar § & Fa
Far oA F Y ¥ oH Aw &Y
F1E fakrgy 4t & W & A
wE F1E TEFRT A ‘

)

smq g fare & iifge & f&
g g F1 WREge geami ¥ fag
FT FAT WA AT o SAlo @Yo
g gy foef =Y @R faaw
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wgw AGN adT 1 %TE  gATED &)
g fawe  wgen gy @ &
THHT OF 8.7 Tp E fa 37‘1'45”7 f;(q\f'
gqa F g famud Q@i
@l ma F e qEgT FH AT )
gafad fwr faggs g fx aflk &ar
ICIU I S T A S E et
spaeqT § gEie g Mgarar fagd
fasrad &= sr@a & @1 & @i
g 37F! agd g A aw fFar s
FFAT g1 TF AT I ST gY
ST 9T SHF gag ¥ S« g8 fa"Are
g7 WA FewT T fF fasie
AT g faaie sae g, qt wv et g fw
Sqar &1 famia ST WA 326
At A ag wifa & fF g odiw
Fdt & Al R gAY sgaedr g
wia frafas & gaw Far wifqad
qgT 32 AF FEIST g AT AW
SRFT T agT FAT g1 KA
wgar § faiER oy dauew &
st owig. Qo oug., wiE At gE
Y- We ug- &1 «fxgdST ¥ &
d57 & 99F A4 ¥ W ¥ gar &
star g fF ag fawrfar ssa @
@1 g agd g aF FAGT TG
ITRT a7 wlwq s owMw qod
#, fawmfeqa @wd & @9 o @
7g oY F= WA s, 39 wedd
& w9 Fgifs sga ¥ fagr faa
93 gu § # wiux guy 7 q%< o)
FHTT FIAT F 1 I7OEIE )

PROF. SOURENDRA BHATTA-
CHARJEE (West Bengal): Mr, Vice-
Chairman, Sir, much has been said
regarding the way the Union Public
Service Commission tends to favour
the privileged, not because of its own
fault perhaps, but because of the
system prevalent, and how it acts to
the detriment of the understanding
to me the real problem lies in the fact
that independence in our country did
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nc')t bring about any new ethos, any
new value Dbecause it was the out-
come of an wunholy compromise
between Biritish imperialism and our
the then national leaders, in direct-
subversion of the spirit of our national
struggle under whose impact British
imperialism was trembling in the
post-second world war stage. We are
all aware of it. The result of this
unholy compron}ise was that
the British imperialism which
wag tottering at that time could
leave the country secure in the
belief that they were withdrawing
from the role of direct rulers but
spiritually they would stay on. And
actually in the administration in
independeat India the spirit of the
days of inperialism hag stayed on.
The white bureaucracy, as we know.
was replaced by brown bureaucracy.
Now the fault lies with the system
and if the system that has been allow-
ed to prevail is futile to expect thatl
a new working of the U.P.S.C. work-
ing within the four corners of the
system, will be able to bring about a
miraculous change. Now that is by
way of a remark on what has been
Said regarding this aspect of the
thing. Now I would like to make
out a few pointg regarding certain
other things,

Sir, in our Constitution the right
to work has not been acknowledged.
It goes to the credit of the left parties
to get it accepted because none of the

major parties agreed to it in recent

amendments to the Constitution.

The next second step is manpower
planning. Now while the report
under consideration is a much back-
dated report on 1977-78, it is a lamen-
tation that the actual quantum of
vacancies ig not notified to the Union
Public Service Commission. When
examinations are held, the Commis-
sion is not able to notify what would
be the number of vacancies. I regret
o say that in spite of the recognition
of the fact that there should be
manpower planning there is no indica-
‘tion of the awarenegg of this fact in

r . Amea
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the performance of the various Minis-
tries in this regard. My suggestion
ig this: In West Bengal we have
seen that a comprehensive employ-
ment policy has been framed by the
Left Fromt Government. There the
live register of the employment ex-

change is being used for
providing employment. Prece-
dence is to be given according to

the enrolment in the register of the
employment exchange. My submis-
sion would be that the Government
should apply its mind to this aspect,
and also the UPSC, whether a total
computation of the vacancieg arising
in a particulay area is possible ta
make and whether the live register
of the employment exchansz can be
utilised for the purpose of offering
employment to the unemployed. If
that is done—that can be done—much
of the accusations arising out of
random employment—undue patro-
nage and nepotism, all these com-
plaints—may go. I do not suggest
that nothing like it is in existence
in West Bengal or whether it has
been perfected, but I would gay that
a step in the right direction has been
taken and it ig worth emulating all
over the country and it would show
the earnestness of the powers that be
to deal effectively with the problem
of unemployment. So I would sug-
gest that the live register of the
employment exchange shoulg be
taken as the basis in matters of re-
cruitment, recruitment even through
examination. A

1

Another problem which this report
raises is the problem of ad hoc
appointmentg which are made
without obtaining permission from
the UPSC or from Public Service
Commissions. This is a sure way of
patronage. This ad hoe appointment
is a way of back-door employment.
Thig ghould be stopped. Tt has been
seen that repeated reminders and
warnings from the UPSC have nof
been able to remove this prac'rice./
The Government should assure the
House that they would take earnest
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measures to minimise the number of
ad hoc appointments and to ensure
that no ad hoc appointments are

made except with the approval of the
Union Public Service Commission.

This current report of the Union
Public Service Commission further
refers to delays and irregular
appointments, and a jong list has been
given why such things have becen
made. That is another source of
nepotism. The Minister of State for
Home Affairs should assure the
House that this defect would be re-
moved.

THE VICE-CHAIRMAN (SHRI
SAWAISINGH SISODIA): Please try
to finish.

PROF, SOURENDRA BHATTA-
CHARJEE: I will be finishing, Sir,

The suggestion given by different
Members to relax the upper age limit
in view of gcute unemployment is a
very worthy proposal and should be
seriously consideregd by the Govern-
ment.” '

Another point which hag been
brought to our notice is rejating to
some organisational deficiency, per-
haps of the UPSC and that is, publi-
cation of the examination results is
not as prompt as it should be. It has
beenn pointed out that examination
results of the previous examination
are not published before the notifi-
cation for the next examination is
made. Consequently examinees are
harassed. They have to submit their
fees once again.
taken to publish the examination
results through Gazetteg or through
Employment News and, at the same
time, steps should be taken to inform
the examinees of the results of both
the UPSC examination and the Staff
Selection Commission examination.
Another aspect which hag been brought
to our notice is regarding the all-
India services regarding the quota
. system. In respect of the State cadres
~ there is a rule that there will be 50
per cent insiderg and 50 per cent
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outsiders.” But there are instances
when 50 per cent recruitment has
been done but in the matte; of giving
appointment to 50 per cent within
the State, these appointments have
not been made. This is an_imbalance
which should be removed. The idea,
perhaps, of that quota system is to
ensure that a particular State is serv-
ed by those who know the State very
intimately. If this is not adhered to,
that would defeat the purpose itself.
The rule in this regard is a bit cum-
bersome and it should be more
straightforward and should be ap-
plied in a manner that it serves the
interests of the State,

SHRI SANTOSH KUMAR SAHU
(Orissa): Mr. Vice-Chairman, ag per
Article 323(1) this report is present-
ed to the House and we have a chance
of discussing it.

Sir, while going through {he report,
we find—as the hon. Members are
all aware-——that the main problem,
that is, the task of personnel selection
and manpower management, has be-
come a gigantic problem before the
country., We have to first see that
there is adequate representation of
the Scheduled Castes and the Sche-
duled Tribeg and also we have to see
that the efficiency of the public ser-
vices increases. Sir, these are the
three broad points.

If we go through page 37 of the
report, we will find that the number
of candidates who applied for the
various examinations helq during the
period under report was 1,24,407 as
against 1,36,677 in the previoug year.
But they have given the exblanation
that Indian Economic Service and
Statistical Service examinations were
not held.

In the next part of the report, they
have reported about the educa‘nd un-
employment. As you koow, the
countfry ig facing a gigantic problem
of educated unemployment and the
hon. Members have already dealt with
this matter and it hag been mentioned
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that in the Unemployment Register
itself, nearly a crore of unemployed
educated persong are enrolled in the
country who are seeking jobs. But
there are stil] more people who are
in the rural areas who have not regis-
tered their names. While on this
problem, we have to see whether
there is gufficient scope for recruit-
ment to higher jobs in our country.
It is a2 most important question to
consider while discussing UPSC.
While going through the report, 1
also find that the UPSC have suggest-
ed that al) the examinations, not only
of the Government Sservices but also
of the public undertakings which has
taken a gigantic proportion today,
should be conducted in one examina-
tion so that the candidates need not
come several times for the various
examinations. Sir, in today’s Econo-
mic Times it has been published that
the total appointment in the public
sector undertakings is 17.81 jakh emp-
loyees as on March 31, 1973 and 67
per cent of the total employeeg of
the Central public sector enterprises
belong to four States only. Sir, if we
analyse all these things, I would ap-
peal through you to the hon. Minister
that a system can be found ocut for
recruitment of the talented -candi-
dateg among our educated unemgloy-
ed who can appear in one single
examination and can be found suit-
able for the appointment to different
jobs in different sectors. The candi-
dates need not undergo the vagaries
of multiple examinations, It has also
been pointed out that when there
were examinationg held for the
engineering service, the number of
candidates who came, was disappoint-
ing. So we find in this case that many
people who were interesteg for these
jobs, were not available for the exa-
mination because go much of delay in
publishing results also causes frusira-
tion among them and therefore they
do not come for the examinations.
It ig also expensive to run to different
centres. Now, 8ir, coming to the
broader aspect which we have discus-
sed, what sort of personnel policy do
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we require? If we read the report of
the Administrative Reforms Commis-
sion, it has given. a very important
statement: . -

“The society depends for its pro-
gress and well being on the effee-
tive functioning of the Government.
And Government, whatever its
type—democratic or otherwise—will,
in the last analysis, be as good as
what its personnel make it. A
theoretically perfect administrative
structure and unexceptionable
methodg of work may be devised,
but they will be of little or no avail
if those who man the administra-
tion are either wunequal to their
task or are apathetic towards it.”

So, the question here is this. Is the
system of recruitment which we are
evolving today quite sufficient for
creating sufficient infrastructure and
developing the personnel for socio-
economic development of thiz country?

While we are discussing this prob-
lem, some hon. Memberg have alse
raised the question: what dg you mean
by bureaucratic commitment? Sir, 1
will like to quote from the world
history that this bureaucralic apathy
is not only the problem in India, but
it also happens that in the past in the
United Kingdom in 1929 to 1931, if
we analyse the history of the Laboifr
Government of Britain, we will find
that many of its radical reforms
could not be carried out because of
the bureaucratic resistance. George
Landsbury, the first Commissicner of
the Labour Government introduced
many reformg and there was a lot of
resistance. Sir, if we go intg the
history of the United States whers
there is a democratic government, the
same thing happened when Rooseveit
was there. They tried to deflect
bureaucracy on the principle that new
ideas require new blood. Roosevell
wag forced to assemble a new set of
officials to carry out the new deal in
US.A.

Now, Sir, another aspect. It is very
highly distressing. The Indian buream-
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cracy has inherited a very :nod tradi-
tion, and it hag some name in the
world. But if we analyse the econo-
mic development of the cuuntry and
the management of the public sector
undertakings which require new
dynamism and new outlook, we find
that we have not got so much of
succes in our achievement, The social
scientists have pointed out this. The
fundamental question is that the
bureaucracy must have a representa-
tive character. As many of the Mem-
bers have pointed out, Sir, when we
think of the backwarg areas, when we
think of the backward people until a
lot of people are given propar repre-
sentation in the services. It ig natural
that people coming from the higher
echelons of the society cannot devotle
more time for the socio-economic deve-
lopment of the bockward people. So,
this has been going on here in this
decade. More and more pedple should
come ta the services. Only  giving
resolutions will not help. There was
also a recommendation by the
Administrative Reforms Commission
that more scholarships not only to the
Scheduled Castes and the Scheduled
Tribeg but also to the backward
people should be there but there
should be coaching schemes a2lso for
the backward people so that we can
see  that these people also take part
in the administrative machinery of
the country. Changes in the mode and
sources of recruitment of the adminis-
trative elite in gubstantial numbers
from all social classes and strata is
desirable,

Now, Sir, T come to one more point.
What is lacking in our Government
service today is the lack of promo-
tiona] facilitieg for the real talent and
the honest work. Sir, we know of
the problem of brain-drain. Many of
the scientists and technicians who
have earned name outside the country,
have been leaving this country be-
cause of the one problem thar we do
not give due regard to the person’s
integrity, honesty of work and his
knowledge in his field, ag a result of
which he has no scope and he is
frustrated, Many a scientist feel that

[ 31 MAR. 1980 ]

. also.

- than maintenance of status quo,

the UP.S.C. 178
they are not properly represented in
the bureaucratic set up and that they
have no avenues of promotion.

The UPSC Report has suggested
that every Government shou!d make
a list of persons to be ovromoted in
the coming years so that it ig proper-
ly done. But it is not sufticient. The
JUPSC might have referred in the
report to promotion. The ysual clas-
sification should not be there. A
different classification ghould be there,
They have formulateq new principles,
I think. The hon. Minister should
direct the UPSC to consider this point
They can provide for promo-
tion out of turn looking to their work
and their ability to  perform their
functions. Mere academic qualifica-
tions and better knowledge of English
were the criteria for promotions in
the past. But now since we are a
welfare State and are concerned with
socio~economic  development, more
the
objective of the nation hag radically
changed. We are giving mors impor-
tance to building a welfare society
and to improving the socio-economic

conditiong and to help the progress
of every individual, our outlook
should change. Sir, in the public

sector undertakings a new develop-
ment is needed. The basiz industries
must grow. So we must give more
importance to the managerial cadre.
The science of management ig a re-
cognised subject in the international
field. So persons having management
science training should be given more
attention. As pointed out by many
of the previous speakers, the commit-
ment should not be personal. The
commitment should be to the national
Constitution and the basic objectives
like the democratic set-up where
people will participate in the admini-
stration. So they should have regard
for the people who come to discuss
problems with them, as, for example,
how the backward areas will develop,
and how more importance should be
given to the economic development
of the different sectors of people. So,
thege things require a new orienta-
tion. The Union Public Service Com-
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mission should also try to see how a
better appraisal of the working ,f the
officers can be made for purposes of
promotion. And there must be more
scope for promotion. The Adminis-
trative Reforms Commission has also
suggested that 40 per cent of the
posts in every category should be
filled by promotion. I would also
like the hon. Minister to see how the
" scientists and the brilliant people cf
this country, who are much respected
outside the country and who are do-
ing an immense job for the develop-
ment of science and technology, can
be involved in the development of our
country and how they can get proper
job satisfaction and enough scope for
their talents. That is one of the
national problems, and the Union
Public Service Commission which is
charged with great respousibilities by
the founding fathers of the Constitu-
tion, by the provisions of the Consti-
tution, should look to such great prob-
lems instead of attendinz merely to
routine work. We have invested so
much in the public sector and if the
public sector undertakings are not
run well, if they are mnot properly
managed, naturally the whole economy
will collapse. We have made an
investment of more than Rs. 15,000
crores in the public sector and these
undertakings are ~engaged in trans-
forming the natural wealth into pro-
duction which will jead %o prosperity
of the country. If we do not look to
this aspect ag to how they can be
managed better, if we do not provide
a better managerial cadrs for them,
then I think we have no future. To
see that these things develop proper-
ly, there should be a thorough re-
form in the administrative system.
Now, in American universities and

other places, we see that every
year . . .
THE VICE-CHAIRMAN (SHRI

SAWAISINGH SISODIA); Mr. Sahu,
you have to conclude.

SHRI SANTOSH KUMAR SAHU...
every yeer, assessment of an officer
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is done, If his assessment comes to
“A Grade”, he ought to be promoted.
But if his assessment is not up to the
mark, that is, if it comes to “C Grade”
he needs to be demoted. There is no
question of getting a promotion simply
because a person is senior and is sit-
ting tight in hig position. Thers must
be a proper assessment of the job.
The Union Public Service Commissicn
will do an immense job if they can
evolve a proper appraisal of the of§-
cers in the context of the constitu-
tional responsibilities of democracy
and socialistic involvement. Otherwise
the country can never progress. If
will be retarded. With these words. ..

SHRI BHUPESH GUPTA: The sys-
tem of CR should change. It ig a
wrong system.

SHRI SANTOSH KUMAR SAHU:
The hon. Member, Mr. Bhnpesh Gupta,
has also pointed out this. The present
system of CR requireg that you only
please the higher bosses. It does not
help yltimately in the achievement of
the goals of thig country. The UPSC
is charged with such great responsi-
bilities by the Constitution, it ought
to evolve a proper unified examina-
tion for all the candidates who are
qualified for it, so that with the basic
education and with different aptitudes
they fit into the different wailks of
life for the achievement of the
national goals. Thank you.

o faw =g @ (faere) @ shws,
a7 Ffeaq gfzas afaa sdws F
gargmar o fa or ote =91
= g 8 34 fawwm F X § agq
ad g1 0% g wfEs oraYy ad
¥ TgAT wTEwl § | 3EF 99 8 H
FEE FHmA  #7 FUEny &
qatfes o ofems gfads § wrow
s% fau sfrgers a1 35T Ewq
gMT,za fagr war g fe-—ux Gy
F9T ZAM, {57 wAT AZew, STHEY, -
3ieay feedi yog #eav §mn, a4 a1
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cifan, Traqa qug geraifas THa9-
#7z, geEfyEaqd o9® AR Qe
e2feedi s =t Il FIT AT T
Tfay, FFT FAAT QU FTIAAAT
TRIF T L BF B, X 0 @
FF AT qATHG K1 AT & AG
o7 A & WE AAGT, TEAA!
F o0 AAWH | 4 FAIS 9V S99
gaar 2 1 gaf fag s wder
fifr =gy a8 X § wgr w4t
¥, OF a1 FigdiFeeg Tew A
37T g1 FTeae § fagar & g3d-
frzsz Zez | 3H 2130 F  FHAAAAAA
winifaigd & T § ggA (5%
g A1 ag W FAmaq (qeew A%
misifadss § Iuy sy & g29-
FAAF 1, A(ZAIT ¥ 9l qaar g =
7z fqed Ty w43 &7, @i /1 GAAT
F1 {HIST q&T W (FIAV qAar
rgIT g\ IIgr & &g, @tz A
724 &  anlmeg I W
‘Ram was the father of Sita—True or
false.

g ag 79 F@ :

Site was the mother of Ram—true or
false. Lakshman was the brother of
Ram—True or false.

a1 3@ ww a¥ f{wqar sraar

AR qqT AT E 0 3AN enlEd
FT FaaT Ffeagra Ag Fian, SAAT
gler af g fadr 5 g
g wfws gF a3 ®1 F47 § w9
£ oW g7 FAwA K e #
g51q a3f T @Y ) WIS F A H
st A gmd gfqar =iz 7 AT
a1 Y afsws feargdz § a1 afsas
megElET § HCq SR ATEq (SF
w7 § 1 OF FT FT AR
g aga sed g v gasr g
@ afgw aqrgEe &1 | ag q@T
F1 §&8W g (& qars &&v &y woFar
77 ¥ fwadt & w9 FH zTemiwE
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F F330 FIN § 7 AT % fag
F fFadc gatar 7 @53 €, foaey
qwa afgq  FAT FRIS-FAT F@g
¢ ?oag gfesm w3 F fag
SEs fag gF Ire F97 98T FAT
=g |

ITANMETH  WZIET, AT FT43
¢ t5 a1 gfaga ofsas afaw s
§ at wifafogs ofsas afag s
g ag M T 9T Ao Hro gHo
F JAF FT AGT @K g, Far
¥ 3a swF ¥ "wegT w1 glteso,
IAFT AER @I @ 91 TiFAwg
T, 3T IFIT FT JIAW II5T &¥
Frat oF fF SR wrga F#Q, sifwae
FU, 91z fa7 97 § g1 @1 fFfew
TET § SHAET A7 g1 eifgawa
FET | gHIAT HIX w1F A F
gfega 4, 7 fatza ¥ 7 afag =
fau 9 az wrfgRwT Y gEaT
® AAF AIS AT & FafE 7415 gty
gfefeafa aga 7€ & miz gt
gfgas ¥ AT FT A1IA0EEAT AT |
zafay fafza afads ¥ vaqdz
gsfafadzas @, q2% ¥ g1 a1z
#, 39 aR { IF qX T A1 58l
g W 7 ¥ %3 gl g, wqraw
IFFT MLETTT AN ¥ W 1 g1 avan
g a3 M 31, AfFa 912 @ic o §
T3 gr § 5 @wa afag mgde
gAIR TRaUA g, sIfwawa &y qraar
geq g1, 93 aatw & fauin & sf=
g, AR aTH AET IqAT T80 F
Irgareayd Agg, feegeara & fra
THIT § WF 9y ey oF agw
ArEgAT F1, 93- (@ sy, fgw twarar
q3ar & & #Ef atgd 1w 7 @
s & FF STF ?ag g Are
|lgg I7 FT AST g, qZ @A
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IqH A9 H AGT & 58 UF @I
gla § wwad = faxmw & fag
CwEGH gtErdy aqts g afaa awt
w1 usinfaedfesg afags gl
agq gAwEa g, fFv &7 awav ¥
FITF FIE ST gFAT § FIF FET
F wwgua ® srfewws &7 wEar
CaEY & FE T omisdY , WY EA
& & A Agrer qEiE g oAy
IEFT FIE OAT FV IAK] AT AFI
Y gFar § | 98 GRE G &%,
gF%! 3 FT & §Fal g, 92 ¥ I
THEFT ¥ aq KL GFAT g | «qF
¥ 3T FRAT T GFAT E—-
goeit femy, wge &= =;E g ?
gg wWigar I§ W A ) afeq
gAR Fgt & meed Ho@r @
d Az TEe g ag gfeewm gq
gq FLAT § 1 3H GWIS &1 FATAT
g, gurter ux SifgAe gl FAr B
g9 q W7 <Ee gWr agd qEd
g1 3w foad & v A eAm gl
g1 gW §Ewale @Al AER §,
T AT, AT Al@d & 39fad
gar ez gmT s g fwiewe fee-
oo oa'G g @fFw diwe
giaa 7 WrEAT STET By ATiEd

ard | fragm F aOF w7
g9 H gamt wur & f oz EaE &
St watt ¥ gtawwa awr afews
g wmewH fgar sr W@ o WSy
gz fgdfr amt & al 3w §,
Ffeq & wgar wgar g & &Y 3
AT T gA=1S &Y Ia¥ ag  gfeewr
gt atfgd 5 dasht &y & zevar
S8 T g oafes F sl §

T
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SFEATT && FOT ;A HT egad
QT g, Ty o gi-—fg=h av g
N-~FA B F=@ar g, f5g w7 F
FEAT | ZWITE FT €qIE @AT
=1fga 1 s foF wor & IgH @war
feadt gt =fed 1 3w § & @@=
giefede 1 & 39 i@ &1 7 FqrAar
g1 o ey @ oar #wiw Wi
ST FY A AN W W {F gAr
Nfed | WSt ¥ wagd qwar seiz-
T gifgs wwar g, @few <add
SETT gl g W AmwEd F oS
I feradt @war & R FH@A
¥ g TEAT qifgd AT wa dE
g A s w7 ¥ ww F1 gfragm
AT Tifed |

qEAfAdT 2% & g, Afsq wqy
fer <t =Y F1@ @1 S g0 S
F OARIA TS § gew wIAT A0{gq

mfed Tia gfa@s &1 &7 w@r
g wfafadl M sz muan §
w1 fafasr afaw #r &7 ga17, 39
¥ FE ux 9 5 ag @fafad #r
@ faag gufsai st S gu
FfFET q-wg I A T@ g
HAA F OB T GTE AW
aTsii gu fagi & 9@ %1 sFq
fear Mz Fgr f5 fagas d  =-
fafedt <=t s «v 2 sw & faeh
g¥T w1 ufemdd g g gFal o
Wa Sy 79 9 feme @9 F ag
feafoat &) sf 3 #al f& 49
a7 fer afag =1, afwa Dfargs
afag 78 1 08 wHAT g A aw-
ga  f& Swgmr =ifgd @
g #gar g fw w@fafady &
AT FA AT qrEAr,  ofEdw ay
ae=t 97§ B oa g foge
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) fope *73 5 A AT A
Y @rw grar =iled |

g from o T Q9T &30
7 7% fg @Y %98 §, 280 F a7
g F wwly Hvgl & 1 37 gl
F WY & T@Ar  ArfEd

& gumar g f& g9 fue &
gga @ afwat § 1 aga & wfwar

g #fg7 w7 99 #1 g7 Ear =ifgy

arfs gag s &A1 F1 §9E w9 ¥
gFd § 9 §aAr T §F |\ WRAL-
A FY FAT AT ACEHRET @Y FaAT
&1 ot fqgE <@r § qg 19 uF
za ¥ Ay A wifgg =@ uw
7 gfeewior &, g0 % faw| &
gfeefior & IT F IEAZA &1 HIT
g A3 Ifesm & I &1 adAawA
g #ix AiFT GFwew § "fgAd
t mdt § sw & fogedz o gq
F g fwar sar =ifzm AT gq
7 afEw § g@ gFe & ufeadq
grar =ifgd 1 gt wd@ faded &

A -

g

SHRI S. W. DHABE (Maharashtra):
Mr. Vice-Chairman, Sir, I would like
to know from the Minister what has
happened to the 27th Report cof the
UFSC. Sir, we discussed the 26th
Report in this House on 15-11-77.
That was for the period 1875 to 315t
March 1976, But I would like to
know whether the 27th Report has
been laid on the Table of the House
why it has not been discussed.

Sir, two or three very important
questions are involved with the 1JPSC
examinations. Firstly, Sir, we find an
examination was held in  June 1897%
for which 1,02,000 persons applied.
Hardly 70,000 persong appeared in
that and the persons whgo were dec-
lared eligible—their nuraber was
7700 only. If we examine the figures
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which are:given in Annexure VII, it
will be seen, at page 119, that
twenty-eight Universilies are men-
tioned and those who qualified are
only seven out of the candidatey from
28 Universities. On the other hand,
some Unfiversities in India have
monopolised and their students are
always appearing in the examinations
and a Jarge number of students of
those Universities have passed, itne
reason may be that they are provid-
ing more fachlities in coaching and
preparing them coming from the ni-
versity jurisdiction areas. If this
scheme is to be successfui, then, Sir,
the UPSC cannot do anything in the
country, as under article 320 it has
a limited purpose. i.e, of holding
examinations. A great responsibility
lies on the Government thag they pro-
vide facilities for students from the
rura} areas and alSo the backward
communities so that they csn compete
with cthers. Another reason is that
since some students and some people
are rich and are in a positicn to get
betler education and bettar facilities
of public schools and *he other per-
song who are in the rural areas not
oriy do not have proper personnel
for teaching but also the environment
is such that they cannet compete
with those students who are from
public schools. Therefors, unless we
have a uniform system of educaticn,
unless we have uniforir educational
opportunities, this discrimination will
continue. And, therefore, 1 would
appeal to the Government +hrough
you, Sir. that it should seriously
ccnsider whether it can provide a
uriiform system of education and at
least  talented students {rom the
rural and backward areas shoulg be
given special coaching zo that they
can compete with the others.

Another thing which is very perti-
nent and is connected with this is this.
The Services through the UPSC do
not remain attractive any longer.
The talented p2ople do not come. Out
of one lakh and odd people, only 70,000
appeared in the examination. The pay
scales in public services are incom-
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parable with the public sector under-
takings and there is demand from the
Govereiment ‘employees that there
should be parity between their
salaries and those of the public sec-
tor employees. Therefore, it is very
essential that this is done, in England
this was done by the Pristley Com-
mission and the salaries of the public
services were kept higher than those
of the public sector employees. This
is the major reason why talent is not
coming forward for public services.
The engineers and doctors are ieaving
the country and going abroad. the
reason is that our pay scales are nol
attractive. If the talented peole do
not come to the serivees, ncthing will
improve, There should be psrity. Or,
I would say that the pay scales of gov-
ernment employees should be higher
than the public sector employees.
Unless this is done, the important
wing of the Government, the Execu-
tive, will not function efficiently. Even
the clerk who passes order; in Gov-
ernment offices gets less salary than
his counterpart in the public sector
undertaking for whom he passes
orders.

My next point is regarding recruit-
ment in public sector. Important pub-
lic sectors such as Coal India are not
governed by the UP.S.C. There are
ad hoc appointments or administrative
orders constituting selection com-
mittees. Nobody can be appointed.
Sometimes, Government Officers are
transferred to public sector. There-
fore, it is high time that article 321
of the Constitution is invoked and
Parliament should provide a law by
which the recruitment t{o public sec-
tor can be controlled. Therefore, my
suggestion'is the U.P.S.C. should not
enly hold examination, but the Par-
liament should make a law by which
the statutory bodies are also govern-
ed. Organisation like Coal India, Steel
and other industriegs should also be
governed bv U.P.S.C. I will also like
to suggest that in the meanwhile there
should be some arrangement that with
the Selection Committees of the pub-
lic sector undertakings some Members
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of the U.P.S.C. may be associated so
that the recruitment is fair and im-
partial. Lastly, I want to know from
the hon. Minuster whether everything
is being done to clear the backlog of
recruitment for Schedled Castes and
Scheduled Tribes. Every year we hear
that it is not done because talent is
not available. 1Is it because of this
reason or because of some other
reason? If the services have to be
efficient, then the standard:z are im-
portant. I am sure that i the peopie
in rural areas and backward areas are
given training there will be no pro-
blem, Moreover in view of the Cons-
titutional requirement it is essential
that the backlog is cleared and the
Scheduled Castes and the Scheduled
Tribes are given their proper share.
Lastly, I would ask wny the 27th re-
port was not discussed. The report
loses its importance if we discuss, it
after two or three years. We make so
many suggestions. What is the action
taken on them? We do not find any
mention about it in the report. What-
ever suggestions were made on the
last report have not been mentioned
in this report. There is no indication
of any follow-up action. There sheuld
be a practice in this House that when.
ever suggestiong are made, and if the
Minister assures that they would be
implemented then the next report
should contain and give information
as to what has been the various sug-
gestiong and what action had been
taken on them. Thank you, very
much, Sir. I

SHRI P. VENKATASUBBAIAH:
Mr. Vice-Chairman, Sir, T thank all
the hon. Members who have partici-
pated in the discussion and have made
very valuable suggestions. I may as-
sure the hon. Members that whatever
suggestions that have been made in
this House will have the utmost con-
sideration by the Government, the
things pertaining to the Government.

As the hon. Members are aware,
the UPSC enjoys unique position and
this Commision is answerable to Par-
liament and to the President. The
Executive hag nothing ¢ do with or



189 Re. 28th Report of

they cannot interfere in the working
of the UPSC. That is {ke unique post-

tion that has been given by the
Founders of our Constitution.
Sir, some Members have raised

certain objections with regard to de-
lay In presenting the Report of the
U.P.S.C. Sir, the hon. Member who
breceded me has asked as to what
happened to the 27th Report. Sir, the
27th Report was placed on the Table
of the House on 29th November, 1978.
Though the notice was given for g
discussion and it wag listed on 12th
and 13th December, 1978, it could not
be taken up. Again, it wag lisleq on
the 28th December, 1978 and again it
could not be taken up. If was the
previous Janata Party Government
which was in power and I do not
know what the reasons were tha: com.
pelled them for not placiag this Re-
port for a discussion.

SHRI NAGESHWAR PRASAD
SHAHI: Even this Government is
postponing it. And we asserted and
sought a discussion on it today.

SHRI P. VENKATASUBBAIAH:
I am very sorry, Sir, we have taken
the earliest opportunity of placing
this Report on the Table cf.the House,

SHRI S. W. DHABE. Both the Re-
ports should have been giscussed to-
gether,

SHRI P. VENKATASUBBAIAH:
We have taken the earliest_ opportu-
nity to place the repsrt on the Table
of both the Rajya Sabha ang the Lok
Sabha. Sir, we have received the
typed copy of the 28th TReport on
1-2-1979. The date of receipt of the
-Printed copy in English was 7-8-1979
and the Hindi copy was 16-10-1979.
And the date on which we placed it
on the Table of the Rajya Sabha was
30-1-1980. So, we have taken the
earliest opportunity of not only plac-
ing it on the Table of the House but
also initiating a discussion on this
very important Report.

Sir, in this connection, I may men-
tion that I in the capacity of the
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Chairman of the Estimates C‘ommittee.
have gone into the working of the
UPSC in great detail. And I have
submitted a report which is called.
the 47th Report.

SHRI BHUPESH GUPTA: Mr. Ven.
katasubbaiah, you were there as an
olg colleague of ours. It is you who
in 1967 moved that Resolution against
defection. And life has put you in
such a position today that you belong.
to a Party which has organised the
world’s biggest number of defections
within two months.

SHRI P. VENKATASUBBAIAH:
Sir, I entirely disagree with the hon.
Member. It is the other parties—I am
not referring to his party—which has
engineered the defections on a very
large scale, Sir. ..

SHRI NARASINGHA PRASAD
NANDA (Orissa): There was no de-
fection in the UPSC. You continue

your repiy.

SHRI BHUPESH GUPTA: Sir, in
December, 1967 he moved a Motion.
And you will be thriiled by reading
that speech, on the bhasis of which a
Committee was appointed which in-
cluded members frora all Parties.
Jayaprakash Narayan and we from
various parties gave our recommenda-
tions. Sir, at that time the party
which he belonged was in danger ofl
having Gaya Rams. Th> moment
Aya Rams prospect brightened up,
everything was forgotten. Now, as I
say, everybody has organiseq defec-
tions, you are right. But to my know-
ledge you have set a record. Within
sixty days mobody in the world in a
parliamentary democracy has organis-
ed 240 defections as you have done!

6 P.M.

THE VICE-CHAIRMAN (SHRI
SAWAISINGH SISODIAY: Just now
let him reply.

SHRI NARASINGHA PRASAD

NANDA: Sir, that also is a thrilling
experience such as the Resolution was.

to-
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THE VICE-CHAIRMAN (SHRI
SAWAISINGH SISODIA): Mr.
Bhupesh Gupta hag got many ex-
‘periences.

SHRI P. VENKATASUBBAIAH:
Sir, I am flattered by ne compliments
paid by a very veteran senior parlia-
mentarian like Shri Bhupesh Gupta.
But in the latter portion of it he made
certain charges against our Govern-
ment and our Party. T would like to
humbly submit to Shri Bhupesh Gupta
that nobody has engineered any de-
fections. The hon. Members who have
had their ideological convicticns have
joined our party. (Interruptions).

SHRI BHUPESH GUPTA: That was
not there in your speeci.

SHRI P. VENKATASUBBAIAH:
Every Member in this House is hono-
urable. We canot question the in-
tegrity of their character. Nobody
should cast aspersions un hon. Mem-
bers. So, I strongly protest against it.
If any hon. Member because of his
ideological conviction has come over
to our party, we wholeheartedly wel-
come him. Sir, this is casting asper-
sions on the hon. Members. I would
only request Shri Bhupesh Gupta to
refrain from making such observa-
tions.

SHRI BHUPESH GUPTA: Sir, on a
point of personal explanation as my
name has been mentioned.

'

THE VICE-CHAIRMAN (SHRI
SAWAISINGH SISODIA): How long
~will you carry on like this?

SHRI BHUPESH GUPTA: Sir, as
you know a committee was avpointed
in January, 1968 on the basis of his
Resolution and, Sir, w2 worked on
that committee. The Chairman of that
Committee was Mr. Chavan. All the
leaders of the parties were there.
(Interruptions). 1 have read every-
thing. I can almost reproduce his
speech. In his speech there was no
such referemce to ideology. It ‘was
-said, if you cross the floor, leave one
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party to join another, you are a de-
fector and that is the speech that he
made, I would like to make that
speech now. Honestly, this is another
compliment to you. If I have to speak
on that subject, I shall bring your
speech of December 1967 and read it.

THE VICE-CHAIRMAN
SAWAISINGH SISODIA):
give the reply.

(SHRI
Let him

SHRI BHUPESH GUPTA: There-
fore, let us not go into it. Life js like
that. Men change. You have changed.
I have not changed, except changing
my seat.

THE VICE-CHAIRMAN (SHRI
SAWAISINGH SISODIA): Let bim
reply. Please come to ihe point.

SHRI P. VENKATASUBBAIAH:
He has changed his sympathies from
one party to another party. He has
not changed,

Sir, in presenting that Report I made
a suggestion with regard tc holding a
meeting of the Service Commissions of
the States and the Union Public Ser-
vice Commission periodically at least
once in three years. Sir, as you all
are aware, these State Public Service
Commissions are not within the pur-
view or jurisdiction of the UPSC or
the Government of India, They are
listeqd in Part Il of the Constitution
and they are independent ag they are
independent of the Union Public Ser-
vice Commission.

SHRI NAGESHWAR
SHAHI: The Constitution
amended.

PRASAD
can be

SHRI P. VENKATASUBBAIAH:
Dr. Sarup Singh made valuable sag-
gestions. Sir, he had the experience of
working as a Member of the Union
Public Service Commisgicn. He is a
noted academician and educationist.
We have got every regard and res-
pect for the observations he has
made. Sir, one observation he made
was about the emolumenis and the

amenities of the Union Public Ser-

\
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vice Commission Members. I may
mention in this connection that, so far
as the non-official Mempers are con-
cerned, in 1976, the pensions of the
Chairman had been raiscd from Rs.
6,000 to Rs. 9,240 for six years’ ser-
vice, and those of the Members from
Rs. 6,000 to Rs. 8,400 for six years'
service. In 1979, relief in pension was
aiso granted, as ig admissible to the
Central Government officers. Official
Members got their pension accordirg
fo several rules applicable to them.
Apart from that, under article 318 of
tae Constitution, the President is em-
powcred to make regulationg about
the conditions of service of the Mem-
bers of the Union Public Service
Commission and in September, 1969
the Government issued the Union
Pub.c Service Commission (Mem-
bers) Regulations, 1969 incorporating
the conditions of service of the
Members. Sir, the main four
amendments were moved from time
to time to the Union Public Service
Commission (Members) Regulations.
1969 incorporating provision for cash
payment in lieu of unutilised
earned leave, making the Members
eligible for greater relief in
pension at the rates applicable to the
Central Government officers, making
provision for commutation of pension
in accordance with the rules appli-
cable to, the Central Government
officers of the highest grade, making
the Chairman and the Members eli-
gible to receive D.A. and AddlL DA,
at ths rates applicable from time to
time to Secretaries and Additional
Secretaries (respectively) to the Gov.
ernment of India, and introduction of
Contributory Provident Fund. These
are some of the emoluments or am-
enitieg that have been provided to the
Chairman and other Members of the
Union Public Service Commission.

Another important suggestion made
bv Dr. Sarup Singh was that the re-
lation between the State  Service
Commissions and the Union  Public
Service Commission should be analo-
gous to the relation that exist: bet-
ween the High Courts and the Sup-
reme Court. jf I remember correct.
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Sir, unless the Constitution is am-
ended, we have no authority in the
present circumstances to make such a
change. If it js found to be useful,
then that matter can be examined a
little later.

Sir, Shri Shahabuddintade certain
suggestions. About his suggestion
with regard to the creation of All-
Inuia Services like the Indian Indus-
trial Management, the Indian Techni-
cal Services, I can say thar this ig a
very good suggestion and I may in-
form the hon. House that it will re-
ceive our utmosi consideration.

SHRI BHUPESH GUPTA: But
without violating or encroaching upon
the autonomy of the States.

SHRI P. VENKATASUBBAIAH: I
am only speaking about the All-India
Services that are mentioned here.

And another thing Dr. Sarup Singh
mentioned was about delegation of 1e-
cruitment of certain Services. Class
B Services, from the Union Public
Service Commission to the Staff Selec-
tion Commission. This 1is a matter
that the Union Public Service Com-
mission has to think over.

SHRI BHUPESH GUPTA: A pro-
blem has arisen in this country. How
are you going to solve it? There are
some who are directly recruited into
the Central Services; and there also
you bring people from the States on
deputation. Now, it seems the con-
flict between the two categories is
growing. Deputationists feel they are
being let down. I do not say every-
thing they say is right. But there are
such feelings. This is there in the
intelligence branch also. Now, the
deputationists are going to the court,
with the complaint that they are being
let gown. They say that they are not
being given their due position vis-a-
vis the direct recruits who, they say,
are being patronised. This is not there
in the central intelligence only. Why
should the central intelligence people
go to the court? This is happening, I
am told, in many spheres. The CBI
protested.
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The feeling 1s there in the central
intelligence service and in many other
services. Now, have you got &any
sound rules, democratic rules, to re-
solve thig conflict between the so-
called geputationists who are from the
States and those who are directly re-
cruited, and who do not come from
the States? The conflict is going on
and in this connection, it has been
pointed out, I think, the UPSC has
noted this fear—that the confidential
report of the character roll, which is
a very bad instrument, which is very
archaic and which is very old, is
utilised to keep down the officials and
to ask the juniors to do things which
they are out expected to do.
Many  officials have been per-
secuted through this machanism
of the so-called C.Rs. Sugges-
tions have been made—by the
Administrative Reforms Commission, I
think—that this should be changed,
the system of writing CRs.

SHRI P. VENKATASUBBAIAH:
Sir, in regard to the point made by
Shri Shahabuddin about the creation
of a separate union territory service,
I would like to inform the House that
there ig already recruitment for the
union territory service and there is
no need to create 5 separate union
territory service. He has said that
only students from particular univer-
sities and colleges are taken. There
are certain premier univercities in the
country which have a glorioug aca-
demic record at their gisposal and na-
turally, those people who come from
these colleges will fare well in the
all-India services. It does not mean
that the Calcutta University is con-
fined only to Bengalis or the Delhi
University is confined only to the
people from Delhi. People rom va-
rious States comg gng study even in
Delhi which has a cosmopolitan cha-
ractor. Even then, the basic point
would be a change in our educational
system. About people to be recruited
who have a rural background, I have
already stateq in my introductory re-
marks that thig has been simplified
ang the 1 rcent, whether he hag come
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from the public school and so on, is
not taken into consideration. His
knowliedge on a subject, even f he
expresses his answer in syllables and
in words, is taken into consideration.
Several improvements have been
made in regard to bringing people
from the rural background Another
valid point which has been made by
Dr. Sarup Singh and with which I
am in agreement, is that evep though
there are statistics which show that
from the rural areas, a large number
of people are coming up, I do not be-
lieve in this, ag he has cofrectly put
it. The address given, the wrong ad-
ress which ig given, all these factors
are there. The Union Public Service
Commission is doing its best to re-
orient, to modernise and to see that
the recruitment is made and such
people are selected who will be in
tune with the aspirations and who
are committeg to the objectives and
the principles of the Consitution.
Commitment does not mean commit-
ment to any gne political party or to
any one individual, It meang commit-
ment to the basic principles of demo-
cracy, secularism and socialism. If
we could recruit people who are com-
mitted to these basic ideals, we would
have done the greatest service. That
should be the aim and I hope that is
the sim of the UPSC.

SHRI BHUPESH GUPTA. You
have to defing that.

SHRI P VENKATASUBBAIAH:
Many suggestions have been made by
the hon. Members with regard to ad-
hoc appointments, delay in giving
appointments once they are selected,
etc. All these factors will be taken
care of and I can only point out here
that in the Report of the UPSC they
have said only in one case that the
Government had not accepted the re-
commendation out of several cases,
but I am satisfied with that. The
delays, the ad hoc appointments; for
these the Government is trying hard
to impress upon the Departments and
the Ministries concerned that they
should improve and this ad hoc ap-
pointment system should be discou-
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raged as much as possible. The delays
that are involved are that the select-
ed candidates have to undergo certain
tests, medical test as well ag his back-
ground and gntecedents’ record has to
be checked up, These are delays in-
volved. One suggestion made is with
regard to the medical test. It has been
proposed that the candidates who
come for interviews shouly undergo
the medical test there itself so that
this delay is cbviated. These are some
of the suggestiong that are being
made. On one point about recuritment
of these Scheduled Castes and the
Scheduled Tribes, I woulg like to
say that it' is the Government’s en-
deavour to gee that full justice is done
to these depressed classes, to people
who have been neglecteq for centuries
and other weaker sections of the so-
ciety. I may inform the House that
the presenty Union Public Seivice
Commission is headed by a Schedul-
ed Caste member, Dr Sahare. Pre-
viously, it was headeg by Shri R.
Kidwai, a Muslim. So, Sir, the UPSC
is reflective of the national genti-
ments and national composition. It
is a body which is doing its duty to
safeguard the interests of the nation,
to recruit the best possible candidates
who can gerve the country in a dedi-
cated manner.

To the recommendation, whichever
is possible, Government will certain-
ly give due consideration. Whatever
we have tp convey to the UPSC it
will be conveyed. I once again thank
the hon. Members for giving such
valuable suggestions and I may be
pardoned because for lack of time I
have not been able to deal with all
the points mentioned in the House.

SHRI K. K. MADHAVAN: It is
mentioned in the Report that the De-
partmental Promotion Committees
have not met at all.
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SHRI P. VENKATASUBBAIAH: I
will be taken note of. If there is any
delay it will be gone into. The Depart-
mental Promotion Committees; there
will be a member of the UPSC also
associated with them.

Therefore, Sir, 1 am happy that the
Members have given very valuable
suggestions. They will be given due
consideration with utmost respect. We
will see that the recommendations
with regard to the working of the
UPSC and also of the Government
Departments andg Minisieries which
are to implement the recommenda-
tions of the UPSC, are honestly im-
plemented as far as possible.

With these words I conclude.

THE VICE-CHAIRMAN (SHRI
SAWAISINGH SISODIA): Let us go
to the last item.

SHRI BHUPESH GUPTA: We want
it to be deferred. All are gone now.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI BHISHMA
NARAIN SINGH): With all respect to
hon. Bhupesh Dada I agree that this
last item can be taken up in the next
session.

SHRI BHUPESH GUPTA: I thsnk
my younger brother.

THE VICE. CHAIRMAN (SHRI
SAWAISINGH SISODIA): Looking
to the desire of the House, the last
item is postponed. Now the House
stands adjourned sine die,

The House then adjourned
sine die at nineteen minutes
past six of the clock.



